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BEFORE THE NATIONAL GREEN TI RBUNAL,

PRINICIPAL BENCH, NCW DELHI

Execution Petition No. 33 OF 2023

IN THE MATTER OF:

Kulwinder Singh Sandhu & Ors. ...APPLICANT

Ram Murti & Ors.

VERSUS
««.RESPONDENT

REPLY ON BEHALF OF MUNICIPAL
CORPORATION, LUDHIANA IN THE
ABOVEMENTIONED MATTER IN COMPLIANCE OF

ORDER DATED 11.09.2023 PASSED BY THIS
HON’BLE TRIBUNAL.

IT IS MOST RESPECTFULLY SHOWETH:

1. I, Kulpreet Singh, PCS working as Joint Commissioner, Municipal

Corporation, Ludhiana do hereby solemnly affirm and declare as under:

2. That this Hon’ble Tribunal vide order dated 11.09.2023 had directed:

“3. Having regard to the above non-compliance pointed out by the learned Counsel appearing

for the petitioner, we direct issuance of notice to the Member Secretary, Central Pollution
Control Board, Member Secretary, State Pollution Control Board and the Commissioner,
Munfc.-'pa'! Corporation, Ludhiana to file their response as also disclose the reason, if an y, for non-
compliance of the directions of this Tribunal.”’

Sharmy
LUD"MNA(FQJ
Regd No 3165

That PPCB vide letter No 1969 dated 04-05-2017 granted "Consent to
stablish" to Municipal Corporation Ludhiana. The State Competent

%/ ! sy
<« /\uthorily (SCA) as well as the Site Approval Committee considering the

———" request of Municipal Corporation Ludhiana vide Letter No. 3821 dated

31.03.2017 for Carcass Utilization Plant granted approval of site (for

\4/)\/ scientific disposal of dead animals) for carcass utilization plant. Copy of

letter No 1969 dated 04-05-2017, Copy of Letter No. 3821 dated 31-03-2017

are annexed herewith as ANNEXURE A1, ANNEXURE A2 respectively.

4, It is submitted that Municipal Corporation, Ludhiana had started the

development of Carcass Utilization Plant in the year 2020 at Village
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Noorpur Bet, Tehsil & District Ludhiana under the Smart City Project, and

the development work was duly completed in June, 2021 at a cost of

approximately Rs. 7.98 crore.

o

. That the work of the Carcass Utilization Plant was completed in the year
2021 and after successful trials, the inauguration of the said plant was to be
held on 13.07.2021 but the residents of the village protested on the road
against the initiation of the work at the plant, due to which the inauguration
ceremony had to be postponed. In order to make this plant operational,
Municipal Corporation, Ludhiana has written letters bearing no. 284/PS/D
dated 22.07.2021 and letter no. 396/PS/D dated 24.08.2021, requesting for
grant of security for functioning of the plant. Copy of the letters bearing no.
284/PS/D dated 22.07.2021 and letter no. 396/PS/D dated 24.08.2021 are
annexed herewith as ANNEXURE A3.

6. It is submitted that Gram Panchayat Noorpur Bet and others filed an appeal

before the Hon'ble Punjab & Haryana High Court bearing CWP No: 8363 of

2016 (O&M) against the establishment of Carcass Utilization Plant, on

which the Hon'ble High Court on 22.05.2017 held that:

& |petitioners is totally ill-founded and do not call for interference,

much less, does not fall within the realm of 'Judicial Review' under

::*3 _ Article 226 of the Constitution of India. Accordingly, the present writ
petition is dismissed".
\ Copy of the order dated 22.05.0217 in CWP No. 8363/2016 is annexed
W herewith as ANNEXURE A4.
7. That Gram Panchayat again filed an appeal bearing LPA No. 2247 of 2017
(O&M) before Hon'ble High Court of Punjab & Haryana, wherein the

Hon’ble Court on 24.11.2017 held that,
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""We, therefore, do not find any ground to interfere. However, delay
of 49 days in filing and 58 days in re-filing and appeal is condoned
for the reasons mentioned in the applications. }\ppcal dismissed"'.

Copy of the order in LPA No. 2247/2017 dated 24.11.2017 is annexed

herewith as ANNEXURE AS.

8. It is submitted that Municipal Corporation Ludhiana made continues and
sincere efforts to start the Carcass Plant, which are as follows:-

a. Sincere efforts were made to start the plant, 13.07.2021 plant was
supposed to be inaugurated, but it was stopped due to protest. This
protest continued for a year, again it was planned to start on 13.05.2022,
protestors forcefully entered the plant and stopped the working. It is
submitted that further Municipal Corporation, Ludhiana tried to start the
plant on 19.07.2022 and 12.12.2022 but it was halted due to violence and
protest by villagers.

b. That a meeting was conducted with Gram Panchayat Noorpu Bet,
Rasoolpur and other residents with the officers of Municipal Corporation,
Ludhiana in which the officers informed the villagers about the important

aspects of the said plant. It was brought to the knowledge of the residents

at the plant is not a slaughterhouse but would produce poultry feed
upplements and fertilizers and was also informed about the numerous
benefits of this plant. Photographs of the meeting conducted with Gram

> Panchayat, Noorpur are annexed herewith as ANNEXURE A6.
\ c. That a letter was also issued to the panchayats of both villages regarding
W fine (environmental compensation) imposed by Hon'ble NGT & PPCB to
Municipal Corporation Ludhiana to be paid by the panchayats of both

villages due to plant not being brought into operation because of the
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protest being carried on by them. Copy of the letters issued to the
panchayat are annexed herewith as ANNEXURE A7.

d. That a letter regarding difficulties being faced by MC Ludhiana to make
Carcass plant operational was sent to Principal Secretary, Local
Government, Punjab and Police Commissioner, Ludhiana.

e. is annexed herewith as ANNEXURE AS.

f. A letter to depute police force at Carcass plant to make it operational was
written to Deputy Commissioner, Ludhiana and Police Commissioner,
Ludhiana. Copy of the letter to Deputy Commissioner Ludhiana and
Police Commissioner, Ludhiana is annexed herewith as ANNEXURE
A9.

9. That on 12.12.2022 the workers of the plant were attacked and beaten by the
protestors while they were bringing animal carts on a tractor, which resulted
in one of the workers being unconscious while the other workers fled
towards the nearby fields in order to protect themselves from the anger of
the protestors. That an FIR bearing no. 0159 dated 14.12.2022 U/s 323, 341

&149 has also been registered against the protestbrs. Copy of the FIR is

e concessionaire was not able to start the plant, and his labor was
idle, for that also concessionaire has also raised a bill from Municipal
Corporation, Ludhiana for payment. Copy of the bill raised by the

\k> > g o
concessionaire is annexed herewith as ANNEXURE All.

11.That a meeting was conducted on 20.06.2023 between Deputy
Commissioner, Ludhiana, Municipal Corporation, Ludhiana, Punjab
Pollution Control Board, Police Department and officers from District
Administration wherein, it was mutually decided that a Joint Visit will be

made to carcass plant to check the status.
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12.That the Joint Committee visited the Modern and Scientific Carcass Plant
and observed that the plant is ready for operation but the operation of the
same cannot be initiated due to local residents who are still sitting on dharna
with regard to operation of the plant. Photographs of the Modern and
Scientific Carcass Plant are annexed herewith as ANNEXURE A12.
13.That after due deliberation, the Deputy Commissioner, Ludhiana directed
that the Carcass Plant be operated immediately under Police Protection.
Concessionaire informed that labor is not willing to come back due to the act
of violence bequeathed upon them and the fact that no remedial action was
taken and no police protection was provided earlier and requested for
granting 1 month time to arrange skilled labor and dead animals for
commencement of operation of the plant. Accordingly, it was decided that
the concessionaire should arrange skilled labor as well as dead animals and
make the plant operational on 20.07.2023 under police protection, however
even after sincere efforts the plant could not be brought into operation due to

ongoing and continuous protests. Photographs of the protestors are annexed

herewith as ANNEXURE A13.

LUDHIANA (¥D )
Regd No 3168

\%’35 " defused emissions including odour control, setting up of ETP, providing
)\ plantation and other measures. Accordingly, the plant was visited by the
W team on 27.06.2023 and it was observed that plant was ready for operation.
; It was observed by joint committee that to control the odour plant has
provided centralized odour extraction ducting system along with spray

sanitation system in its work zone area, further ETP have been installer but it
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Was not operational due to ongoing dharna and three layer of planation were
provided around the periphery. Copy of the detailed report is anncxed
herewith as ANNEXURE-A14.
15.1t is submitted that the Ludhiana Municipal Corporation is ready to start and
operationalize the plant. Despite continuous ecfforts by the municipal
corporation, the plant could not be started due to an ongoing protest by local
residents. The Ludhiana Municipal Corporation has made all sincere ef forts
to educate the nearby villapes and raise awareness. Further Municipal
Corporation Ludhiana has always abided by the directions Issued by this
honorable NGT and directions issued by monitoring committee under
Honorable Justice Jasbir singh formed by Hon’ble Tribunal. Whereby
Municipal Corporation is in continuously touch with PPCB, District
administration and police administration for necessary assistance and
support required for stating the plant. It is submitted that the municipal

corporation is willing to make changes to any required provisions, which can

Y
;"é.oA d&\be determined once the plant is operational. %\
; shwani Komar . .
‘S| . Sharms Certified that the affidavit SRAJGRA, hae Jei ssione:
@fm:&} .‘,_* been readover & explained to the deﬂpanenttlj \,{?,Eﬁﬁ,a ratior

O, N rstall i

executant who seemed porrectly to understafic Ludhiana.
< O-F--\'&'Q’ERIFICATION the same at the time making above there of
\"‘V Verified at Ludhiana of the 1st day of December, 2023 that the

contents of the above reply in so far as they relate to factual position are true
upon the information derived from the official record and in so far as they
relate to the legal submissions are true upon the advice received and
believed by me to be true. Rest is by way of submissions before this Hon'ble
Yon)

{\j\,/‘, wuntcipal Corporztion

NOTARY PUBLIC Ludhiana.
LUDHIANA (PB.)

= | DEC 2028

Tribunal.
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S PUNJAB POLLUTION CONTROL BOA

Zonal Otfice-1, E<Gan-18, Backslde CICU Office, Phase-5, Focal Point, Ludhiana

L oen DIOL-267014) P €:Mait: seezoliinchidrvahio) Loy
No. PPCB/SEE/20- 21Lnu{2017/...)3 & .J . Dateda'y-/ ' '?"
To
The Additional Commissloner, MOH(Sh Y?S%’ 'j S
Y Sunicipal Corpuration, Ludhiana. bélli é”
in (Project:-Carcass Utllization Plant, An m/ﬂ-
oy “5. © Noorpur Bet, Ludhiana). f 1o, /2-!7 ‘slgl\q
d

/\G\b\\'\ Sub: “Consent to Establish (NOC)" from Pollutlun Angle under the

provisions of Air (Prevention & Control of Pollution) Act, 1981
Water (Prevention & Control of Pollution) Act 1974,

Scale of the Project  |ilmanl ' i
Raw material ) : [Dead Animals @ 150 numbers/day B
Products ~ |:MBM @ 3000 Kg/day
\»\\ Tallow @ 100 Kg/day
\‘\ I Bio-fertilizer and Manure @ 1000 Kg/day _1
AN " NOC fee details |+ Rs. 18000/ vide R.Na. 13/3849 dated 28- '12-2015.
%L, Source of Water Pollution : [Trade -effluent @ 4.3 KLD onto land for: ‘plantation |
- aftef treatment through ETP.
% \"-\\r\ Domestic  Effluent @ 0.4 KLD onto l|and: for
a\‘ —_ y - plantation after treatment through septic tank/ETP. |
\C Source of Air Pollutivn :| » One Boiler of 2 TPH capacity with HSD @ 1146

Ltr/day as fuel and with 30 meter stack height.

» Two DG sets of 50 KVA‘and 100 KVA capacities
with HSD @ 86 Ltr/day and HSD @ 132
Ltr/day with adequate’ stack height and with
inbuilt acoustic enclosures.

~ e e ]

NOCno. ' 70-11/LDH/RO-3/NOC/2017/F- 84§ :
Date of Issue_ -03-05-20177
Date of Expirt N .02505-2018 ¢

The Punjab Pollution Control Board has “'No Objection" for setting up of

Carcass Utilization Plant at Noorpur Bet, Ludhiana for manufacturing of MBM @ 3000

KGD, Tallow @ 100 KGD and Blo-fertilizer & manure @ 1000 KGD ‘etc. from dead

animals @ 150 number/day, subject to the fol|0wjng conditlons:

1. The project proponent g'hall appiy for consent of the Board as requited under the
provision of Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention &
Control of Pollution) Act, 1981 & Authorization under Hazardous and other Wastes
(ManagemenL.; and Transboundary Movemenl) Rules, 2016, ‘qu months. before thes

7 commisslaning. oj the projett yrnpanenu ’

2. The project prnponent shall provide adequate arrangements for fighting the
accidental leakages/ discharge of any air pollutant/gas/liquids from the vessels,
mechanical equipments etc. which are likely to cause environmental pollution.

3. The Project proponent shall apply foy fiifther exténsion'Iff the validity of the consent
to establish (CTE)'atleast two months before tte expiry of this CTE, if appiicabfe.

4, The project proponent shall comply with any other canditions laid down or directions
issued by the Board under the provisions of the Water (Prevention & Control of

Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act,1981 from
time to time,
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Carcass Utilization Plant
{

Tl{e project has been approved by the Board from pollution angle and the project
proponent shall oblain the approval of site from other concerned departments, if
need be.

The project proponent shall get its building plans approved under the provisions of
section 3-A of Punjab Factory Rules, 1952.

The project proponent shall put up display board indicating the Environment data in
the prescribed format at the main entrance gate.

The project proponent shall provide port-holes, platforms and/or other necessary
facilitics as may be required for collecting samples of emissions from any chimney,
flue or duct or any other outlets,

Specifications of the port-holes shall be as under:-

') The sampling ports shall be provided atleast 8 times chimney diameter

downstream and 2 times upstream from the flow disturbance. For a rectangular
crass section the equivalent diameter (De) shall be calculated from the following
equation to determine upstream, downstream distance:- De = 2 LW / (L+W)
Where L= length in mts. W= Width in mts.

i) The sampling port shall be 7 to 10 cm in diameter

The project proponent shall discharge all gases through a stack of minimum height

as specified in the following standards laid down by the Board.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from

relevant formula whichever is more.

(1) For industrial furnaces and kilns, the criteria for selection of stack height would be

based on fuel used for the corresponding steam generation.

(ii) Stack height for diesel generating sets;

10.

11.

12,

| capacity of diesel Height of the Stack J

_ generatir_r_g set ) Y ]
0-50 KVA + 1.5 mt. ;

g

T100-10kvA R +2.5mt o ]

7150-200 KVA C e +30mi )

200-250 KVA RN +3.5mt. —
' 250-300 KVA + 3.5 mt.

For higher KVA rating stack height H (In meter) shall be worked out according to

the formula:

The project preponent shall put up canopy on its DG sets and also provide stack of

adequate height as per norms prescribed by the Board and shall ensure the

compliance of instructions issued by the Board vide office order no, Admin./SA-

2/F.No.783/2011/448 dated B/6/2010.

The project proponent shall put up canopy on its DG sets and also provide stack of

adequate height as per narms prescribed by the Board and shall ensure the

comphliance of instruclions issued by Lhe Board vide office order no. Admin./SA-

2/F.No.783/2011/448 dated 8/6/2010.

(i) Once in Year for Small Scale Industries.

(1) Four in a Year for Large/Medium Scale Industries,

(i) The project proponent will submit monthly reading/ data of the separate
encrgy meler installed for running of effluent treatment plant/re-clrculation
syslem lo the concerned Regional Office of the Board by the 5th of the
following month,

The project propenent shall provide flow meters at the source of water supply, at

the outlet of elfluent treatment plant and shall maintain the record of the daily

reading and submit the same to the concerned Regional Office by the 5th day of
the following month,
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3. The project proponent shall make necessary arrangements for the monitoring of
stack omisslons and shall gt Its omisslons analyzed from lab approved /

authorized by Whe Board:: il
; Industries,
1) Once in Year for small Scale
tl\n Twice/thrice/four time (0 d year (or Large/Medlum Scale Industries.
1d. The pollution control devices ¢hall be Interlocked with the manufacturing process

s nroject proponent.

15. ::,:.h:,.io,u{;: p:mmncnl shall not consume any fuel except HSD In Boller furnace
and DG sets without the prior written permisslon of the Board.

. 16, The project proponent shall plant minimum of three sultable varicties of t:ccs at
the density of not less than 1000 trees per acre along the boundary of the
mdustral premises. ’

17. The issuance of this consent docs not convey any property right in cither real or
personal property, or any exclusive privileges, nor does It authorize any injury to
private properly or any nvaslon of personal rights, nor any infringement of
Central, Stale or Local Laws or Regulations,

18. The consent docs not authorlze or approve the construction of any physical
structures or facilitiés for undertaking of any work In any natural watercourse.

19. Nothing in this NOC shall be deemed to neither preclude the Institution of any
legal action nor relleve the applicant from any responsibilities, liabilities or
penalties to which the applicant Is or may be subjected under this or any other
Act.

20. The diverslon or bye pass of any discharge from facliities utllized by the applicant
to maintain compliance with the terms and conditions of this consent is prohibited
except,

(1) Where unavoidable to prevent loss of life or some property damage or

(il)Where excessive storm drainage or run off would damage facilities necessary
for compliance with terms and conditions of this consent. The applicant shall
immfediately notify the consent Issuing authority in writing of each such
diversion or bye-pass.

21, The project proponent shall ensure that no water pollution problem Is created in
the area due to discharge of effluents from jts industrial premises,

22, The project proponent shall comply with the conditions Imposed if any by the
SEIAA/MOEF In"the Envifonmental Clearance granted to it as required under EFA
notification dated 14/9/06, If applicable. /

23. The project proponent shall earmark a land within their premises for disposal of
boiler ash in an environmentally sound manner, and / or the project proponent
shall make necessary arrangements for proper disposal of fuel ash in a scientific
manner and shall maintain proper record for the same, If applicable,

24. The project proponent shall ebtain and submit Insurance cover as required under
the Public Liability Insurance Act, 1991,

25. The project proponent shall submit a site emergency plan approved by the Chief

Inspector of Factaries, Punjab as applicable,

26, The project propanent shall provide proper and adequate alr pollution control

arrangements for cantrol emission from Its coal/fuel handling area, if applicable

27. The Project proponent shall comply with the code of practice as notified by ;he
Government / Board for the type of Industries where the slting guldelines / cod
of practice have bieen notified ‘

« Solids, sludge, filler backwash or other pollutant

treatment or conlrol of waste waters shall be dis
Lo prevent any pollut

2

=]

removed from or

posed off In such a
ants from such materials from entering Into nat

resulting from
manner so as
ural water,
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herein, the
29. The project proponent shall submit a detailed plan. showflnt;:d tmr et |
distribution system for conveying wastewaters for application on Ia ;
along with the crop pattern to be adopted throughout the year. R —
30. The project proponent shall not irrigate the vegetable crops Wi

effluents which are used/ consumed as raw.

\ : f trade
The project proponent shall ensure that its production capacity & quantity :rr it
effluent do not exceed the quantity mentioned In the NOC and shall not carry

any expansion without the prior permission/NOC of the Board. ‘ o i
= 32. Al amendments/revisions made by the Board in the emission/stac £l
te of such

Y. standards shall be applicable to the project proponent from the da

amendments/revisions,

The project proponent shall not cause any nuisance/traffic hazard in vicinity of the

)
(2

area.
The project proponent shall maintain the following record to the satisfaction of

the Board :-
(1) Log books for running of air pollution control devices or pumps/mators used for

it.
(i) Register showing the result of various tests conducted by the

proponent for monitering of stack emissions and ambient air. _
(iii) Register showing the stock of abserbents and other chemicals to be used for

project

scrubbers.
35. The project proponent shall ensure that there will not be significant visible dust

emissions beyond the property line.

26. The praject proponent shall establish sufficient number of piezometér wells in
consultation with the concerned Regional Office, of the Board ta monitor the
impact on the Ground Water Quantity due to ‘the industrial operations, If
applicable.

37. The project proponent shall provide adequate and appropriate air pollution control
devices*to contain emissions from handling, transportation and processing of raw
material & product of the project proponent.

3B. ‘The project proponent shall obtain permission from Central Ground Water
Authority for abstraction of ground water as per the provisions laid down
Ly the said department. The Board will not be responsible for any lose, in
case the CGWA will stop the abstraction of water on account of non
obtaining of requisite permissions of CGWA. |

39. The project proponent shall carry out whole of the activities in closed '
sheds/working area and proper suction and scrubbing arrangements to |

L be provided for the control of any process/odour emissions from the
storage/process activities including rendering/cooking section with
adequate stack heights for the dissipation of emissions at suitable height.

40. The project proponent shall never use any solid waste like un-digested
dung or any other waste to be generated from the processing activity as a
fuel in the boiler.

41. High TDS stream of effluent from salt stabilization or any other section
shall be segregated and evaporators are to be provided for treatment of
such high TDS streams,

42. In casc of high BOD/COD streams of effluents, the project proponent
shall provide anacrobic biological treatment system (UASB) etc before

; pthe acrobic treatments, If required.

43. The project proponent shall apply for obtalning exemption:from SEIAA
from Environmental Clearance w.r.t processes‘ of hide/skin. In case,

| v v
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Carcass Utilization Plant

exemption is not provided by SEIAA, then the project proponent will
require to obtaln Environmental Clearance as per EIA notlfication 2006.
The Municipal Corporation, Ludhlana shall visit the meat processing plant
at Dera Bassi to check the pollution control arrangements made by such
units and submit the revised proposal/feasibility report, accordingly to
the Board within 2 months.

This NOC is issued in pursuance of the Environmenital Clearance as required under
Press note 17 (1984 series) and approval of site approved In the 96" meeting of
SCA-cum-SAC held on 07-03-2017 and subsequent approval of site by Director of
Factories, Deplt, of Labor, Govt. of Punjab vide lctter no. 3822-27 dated 31-03-
2017

The Board reserves the right to revoke this “consent to establish” (NOC) at any
tme, m case the project proponent is found violating any of the conditions of this
“cansent to establish” and/or the provisions of Water (Prévention & Control of
Paliution) Act, 1974 and Air (Preventlon & Control of Pollution) Act, 1981 as
amended from time to time.

i Envir tal Engineer
For Sehior Envirnnf"’ze&?gql Engineer
[

Endst. No. |F9C Dated-_CLL/S’AH‘

A copy of the above is forwarded to the Environmental Engineer, Punjab

Pallution Control Board, Régional Office-3, Ludhiana with the request to submit the
compliance w.r.t the special condition as per the time schedule allofved to the project

oproponent.

. EnviroAmeftal Engineer
3 For Sgnior Environntental Engineer

KW )
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ANNEXURE-A2

Government of Punjab
Department of Labour

M/s, Municipal Corporation,
1 udhinna at Village Noorpur Bet

Distt. Ludhdonn

No. By } -3=17
Dated: Chd. they

Approval of site v M/s. Municipal Corporalion,Ludhiana ai Viilage
Noorpur Bet Distt, Ludhiana(ltem No.96.09).

Sulyec-

Nindly refer 1o the subject noted above.!

The Governor of Punjab is pleased 1o accord apprc‘)val of site 10 M;s.
Municipal Corporation,Ludhiana at Village Noorpur Bet Distt. Lud!uaua:i or
manufacture of Mcat, Bone, Meal, @3000 Kg/day and Tallow 100 kg/day ﬂ§ main pro UC‘IT
and Bio-fertilizer @ 100 Kg day as Bye-product by using 50 Large dead Animals a.nd sma
dead animals as raw material, on the recommendation of State Competent A_ulhﬂl‘l‘}"cum‘
Site Appraisal Commiltee, constituted under Scction +11-A(2) of the Factories Act, 1948

subject to the following conditions:-

Couditions by PPCR )
I. The project proponent shall carry out whole of the activities in closed sheds/working

area and proper suction and scrubbing dfrangements to be provided for the contro! of
any process/odour emissicns from  the sioragefprocess  uctivities Inciuding
rendering/cooking section with adequate stack heights for the dissipation of

cmissions at suitable height. .
The project proponent shall never usc any solid waste like un-digested dung or any
other waste to be generated from the processing activity as a fuel in the boiler.

High TDS stream of effluent from salt slabilization or any other section shall be
segregated and cvaporated are to be provided for treatment of such high TDS

12

streams,
4. In case of high BOD/COD streams of eflluents, the project proponent shall provide

anaerobic hiological treatment system (UASD) cte tefore the acrobic treatments, if
reauired.

5. The project proponent shall apply for nbtaining exemplion from SEIAA forin
Environment Clearance w.r.t processes of hide/skin, In case, exemption is not
provided by SEIAA, then the project proponent will require to obtain Environmental
Clearance as per EIA notification 2006, '

6. The Municipal Corporation, Ludhiana shall vis't the meat processing plaat st Dera
Lussi to check the pollution control arrangzments made by such units and submit the
revised proposal/feasibility report, accordingly to the Board within 2 months.

Conditions of DO

7. All the reactions will be carried out in the <losed vessels,

8. The industry will provide personal protective equipments to the workers and will
cnurc that the workers are using the same, '

9. The industry will provide fire extinguishing cqui equ
punja Factory Ruﬁcs. i I £ cquipments as required under rule 66 of
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. 10 1he industey shall comply with the provislons ol Fnctorles Act, 1948 and Punjab
Factony Rules, 1980,

P Phene shounld be proper washing faellity for the wurhers working in the plant.

12 here should be restriction on drinking or eating any substunce in the plant,

13 The worker and the people In the vieinity shall e Informed obout the hazards
avelved and methods to be adupted to prevent the harm ful effects, it uny.

14 Ve fndusty will modity its On-Site Emergency Plun & |lealth and Sufety policy, if
there is any change in the erganisation,

15 1he industey shall submit complinnee reporl of the condition of approval of site to
e Ditector of Factories, Punjub before commissioning of its project.

Jo, The industry shall be inspected after commissionlng of its proposed project 10
monitor the compliance of condition of upprovel of site. .

17. The building plans of the factory shall be submitled 16 the Director of Factorics,
Punjab before starting the construction.

Conditions by CTP

e fadustes Wl asmaly with all e eanditiers, mposed in the permission for
change ol land use (CLU) granted by the Senivr Town Planner, l.udhiana vide letter
NO. 2118 STP(L)TWA-12A dated 20.07.2013. \

19. The industry will lcave 21 R 9 inch land from ils own land in front of its premises
for widening of cxisting road from 16 inch 6 inch to 60 ft as public road as per
condition No. xix of change of land use (CLU) granted by the Senior Town Planner,
Ludhiana vide letier NO. 2115 STP(L)TWA-12A dated 20.07.2015.

Canditions by DOA -

20. The entrepreneur will adhere to the pollution control norms of water & soil fixed by
Punjab Pollution Control Board and will obtain the requisite permission for
abstraction of groundwater from the CGWA.

Conditions hv CI'O ’ ;

31. The entreprencur will make adequate firc fighting arrangements as provided in Part-
IV of the National Building Code 2005, Indian Standard Code and as per the advice
of the concerned Fire Officer, before commissioning of the project.

Conditions by DHS

22, The proposed industry should not pcse any health hazard to the people residing in
the surrounding areas. '

23. The workers and the people in the vicinity should be informed about the hazards
involved and methods to be adopted to prevent the harmful effects, if any.

24. First Aid Centers and Occupational Health Centre should be provided, as per
requirements, to combat and manage health hazards from the processes.

25. No harmful bye prouucts SIOUID i:¢ 240 it W Lispuded Vil Yuisivu b plaal i
keep the surrounding environment free {rom hazardous ¢ffects of wastage.

26. Names and connecting telephone numlzrs of nearby health institutions should be
displaycd on the board and made known to all concerned in the vicinity of the plant
also.

27.SPM (Suspended Particulate Matter) should not be more than the prescribed limit at
any stage to avoid exposure (o the people in the vicinity.

28. Periodic inspection by the competent authority of the health department will be
undertaken for the cnforcement of the stipulated conditions given above.
Appropriate action under rules will be taken on infringement of these conditions.

General Conditions _

29. The slte clearance is granted under the Factorics Act, 1948 and the rules framcd

there-under as amended from time to fime. The industry will obtain
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clearances/approvals from other concerned departnients under any other Act/rules, if

need be.

30. This site clearance does not preclude the inst
applicant from any responsibilities or penalt
subjected under the provisions of Fuctories A

31, This site cleaanee is valid for o period ol five yeurs

itution of any legal action nor relive the
ies lo which the applicant is or may be

¢l or any other Actrules.
from the date of its issuance.

LY

= .
Addl. Dire'otor-cf’ Factories,
for Director of Factories, Punjab

=
Fndst. No. Dated:

A copy ¢f the above is [orwarded to the foliowing for information and nccessary
. Secretavy to Govt. of Punjab, Department 4f Science, Technology; 'Envimnmcni

and Nor-Conventional Encrgy, Punjab, Chandigarh. _
2. Chairman, Punjab Pollution Control Board-cum-Member Secretary, SCA-cum-
SAC, Patiala. '
3 Director of Industries & Commerce, Punjab, Chandigarh. . i
ry Planning, 6

4. Chief Town Planner, Punjab, Department of Town & Count

Floor, PUDA Bhawan, Phase-8, Mohali.
5; Deputy/Assistant Director of Factories, Ludhiana-35. _
6. Nodal Officer, Computerization for uploading it in the departmental Web Site.

— Sl —
Addl. Director of Factories,
for Director of Factories, Punjab
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ANNEXURE- A3

MUNICTPAL CORPUENTION LUDHIANA

The
Police Commissioner,
Ludhinne. _
No_29 405D D732 o 3 450
Subjectz - Carcass Uitilization Clant al Nooypur Bei, Lodhiana under Smart City
Mission.

The Ludhiana Smart City Limited hag set up a Carcass Utilization Plant at
Noorpur Bet, Ludhiana for the seientific and hygienic disposal of animal carcasses. The
vendor for the operation and maintenance of the plant is on board.

2 On the day of commissioning of the plant i.2. 13-07-2021. some local people
created ruckus and did not let the Careass PPlant beuome operational. The Principal Secretary,
Department of Local Crovernment, Punjab has talen a serious view over the non-functioning
of the plant.

3 It is requested to depute adequate se arity (0 ensure smooth functioning of the

plant and to maintain law and orcler at sife.

A

e Comnd sioner,
Munici il Cérporation,
l.udhian

t"
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ANNEXURE- A4

CWP-8363-2016 (O&M) 1

1144233
IN THE HIGH COURT OF PUNJAB AND HARYANA
AT CHANDIGARH

CWP-8363-2016 (O8&M)
Date of decision : 22.05.2017

Gram Panchayat Village Nurpur Bet and others
... Petitioner(s)

Versus

State of Punjab and others
... Respondent(s)

CORAM: HON'BLE MR.JUSTICE AMIT RAWAL

Present: Ms. Rahish Pahwa, Advocate
for the petitioners.

Mr. Yatinder Sharma, Addl. A.G., Punjab.

Mr, Ashok Kumar Bazaz, Advocate
for respondent No.3.

Mr. Gautam Dutt, Advocate
for the applicant/respondent Nos.4 to 7 in CM-1306-2017.

ok s

AMIT RAWAL, J. (ORAL)
CM-7719-CWP-2017

For the reasons stated in the application, which is duly
supported by an affidavit, the application is allowed.
Rejoinder to the reply filed on behalf of respondent No.3 is taken on record
subject to all just exceptions.

CM-1306-CWP-2017

The present application under Order 1 Rule 10 CPC has been
moved for impleading the applicants, namely, Gram Panchayat Rajaap,
Gram Panchayat Bokra Dogra, Ludhiana-l, Gram Panchayat Kapoor

Singhwala, Ludhiana and Gram Panchayat Shohlay Ludhi
¥ il [1 [ [l « ll:m(l—l[ as
For Subsequent orders see LPA-2247-2017 Declded by HON'BEE MR. jUSTlgE MAHESH GROVER;

HON'BLE MR. JUSTICE RAJ SHEKHAR ATTRI
lof 16

::: Downloaded on - 14-07-2023 09:30:06 :::
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respondent Nosd4 to 7, on the premise that few of the Gram
Panchayats/petitioners, namely, Gram Panchayat Nurpur Bet, Ludhiana,
Gram Panchayat Bagan Kalan, Ludhiana, Gram Panchayat Rasulpur Patti,
Ludhiana and Gram Panchayat Razapur Palti, Ludhiana, have sought the
quashing of the scheme dated 29.09.2014, whereby on 5 acres of land, the
Municipal Corporation, Ludhiana is setting up a Scientific Carcass Plant at
Nurpur Bet (hereinafter called 'the Plant’), which according to them, would
be unhealthy and would not be environmental-friendly, much less, endanger
the life of the future generation, owing to the fact that the few of the Gram
Panchayats, namely, Gram Panchayat Dollon, Gram Panchayat Manowal
and Gram Panchayat Bholewal Jadid, submitted the complaints (Annexure
A-1, A-2 & A-3), whereby adjacent to their land, some persons have been
carrying out unauthorized business of 'Hadda Rodi' i.e. disposal of the
carcass of the dead animals (at unauthorized places) and the aforementioned
arca is being frequented by the stray dogs and causing pollution in the
environment etc.

He further submits that the contents of the application be
treated as wrilten statement on their behalf,

Notice of this application,

Ms. Rahish Pahwa, Advocate accepts notice on behalf of the
non-applicanVpetitioners and submits that they are not the necessary party
and urges this Court for dismissal of the application.

I'have hecard the lcarned counsel for the parties and appraised
the paper book and of the view that in order to appreciate the controversy,
particularly, when there is a scheme which is being sought to be quashed, it

would be appropriate to implead the applicants, alorementioned, as

For Subsequent orders see LPA-2247-2017 Declded by HON'BLE MR. JUSTICE MAHESH GROVER;

HON'BLE MR. JUSTICE RA] SHEKHAR ATTRI
2ol 16

:it Downloaded on - 14-07-2023 09:30:07 :::
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CWP-8363-2016 (0&M) 3
respondent Nos.4 to 7.

Accordingly, the application is allowed and the aforementioned
applicants are ordered to be impleaded as respondent Nos.4 to 7 and the
contents of the application be treated as a wrilten statement on their behalf.
CWP-8363-2016

The petitioners have sought the quashing of the Scheme
submitted, vide letter dated 29.09.2014 (Annexure P-2) of respondent
No.3/Municipal Corporation, Ludhiana and with further prayer for issuance
of a writ in the nature of Mandamus directing the respondent
No.3/Municipal Corporation, Ludhiana not to pursue any further activity for
installation of the Plant in the revenue estate of Village Nurpur Bet on the
pleadings that respondent No.3/Corporation, in order to resolve the issue of
disposal of dead animals, was looking for some suitable area, but it was not
able to install such a plant within the limits of Municipal Corporation,
because of the numerous objections and oppositions raised by local
inhabitants and in order to resolve this issue, respondent No.3 had
purchased an agricultural land measuring 51 kanals 1 marla comprised in
Khewat No.444/440, Khatoni No.519, Khasra No.68, Killa No.13 (8-0) in 1
kitta, Khewat No.676/668, Khatoni No.779, Khasra No.63, Killa Nos.2, 3,
4, 5, 6/1, 7, 8, 12/2 in total 8 Kitlas, situated within the revenue estate of
Nurpur Bet, District Ludhiana and as per jama-bandi for the year 2009-10,
respondent No.3/Corporation is the owner of the land. Vide letter dated
29.09.2014 (Annexure P-2), respondent No.3/Corporation had taken a
decision to install a carcass utilization plant and sanctioned the grant of ¥ 6
Crores for said purpose. Various steps, in this regard, have been taken i.e.

No Objection Centificate from Punjab Pollution Control Board elc. as

ntorders see LPA-2247-2017 Declded by HON'BLE MR. JUSTICE MAHESH GROVER;

HON'BLE MR. JUSTICE RAJ SHEKHAR ATTRI
Jof 16

‘: Downloaded on - 14-07-2023 09:30:07 :::
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evident from the letter dated 16.01.2015 (Annexure P-3).

Ms. Rahish Pahwa, learned counsel appearing on behalf of the
petitioners submits that the site earmarked by respondent No.3/Corporation
is situated within the revenue estate of Village Nurpur Bet and surrounded
by the revenue estates of Villages and the petitioners acquired the
knowledge of the aforementioned fact as per the news item published in the
news paper and approached respondent No.3/Corporation not to install the
plant and ultimately, sought the information under the Right to Information
Act, 2005 by acquiring knowledge that the present place, which is being
used as 'Hadda Rohri' meant for disposal of the dead amimals without
adopting scientific method, is the best suitable place for installation of the
said plant as there is enough open space all round because of unhabitated
nor any agricultural activity being carried out. In fact the area purchased by
respondent No.3/Corporation is the territorial area of Gram Panchayat
having a governance of self-government known as Gram Panchayat within
the meaning of Section 2(ZA) of the Punjab Panchayati Raj Act, 1994 (for
short 'the 1994 Act’). Article 243(G) of Chapter IX stipulates the powers,
functions and responsibilities of Panchayat to be determined by the
legislature of the State. The 1994 Act came into force w.e.f. 21.04.1994,
which is a complete code. By virtue of Seventy Fourth Amendment Act,
1992, part IX-A was incorporated in the Constitution Of India, for
establishment of municipalities. The subject of dead animals is governed by
the Municipal Solid Waste (Management and Handling) Rules, 2000 (for
short 'the 2000 Rules), formulated by the Ministry of Environment and
Forests, while exercising the powers conferred under the provisions of
Environment Prolection Act, 1986 and Rule 4 of the 2000 Rules casts the

For subsequent orders see LPA-2247-2017 Declded by HON'BLE MR. JUSTICE MAHESH GROVER;

HON'BLE MR. JUSTICE RA] SHEKHAR ATTR!
4of 16

::: Downloaded on - 14-07-2023 09:30:07 :::
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responsibility on every municipal authority to ensure the fmplementation of
these rules within their territorial arca (emphasis supplied), which reads as
under:-

mRule 4 (1)~ Every wmunicipal authorily shall, within
territorial arca of municipality, he responsible Jor

implementation of the provisions these rules, and for any

i infrastructure  development  for  collection,  storage,
segregation iransportation, processing and disposal of

municipal solid waste."

By referring the aforementioned rule, she further submits that
the municipal authority cannot go beyond the municipal limits from the
point of collection of waste to its final disposal. In other words, Rule 4 of
the 2000 Rules puts a complete embargo/ban for not extending its area of

operation outside its limits. Though, prior 1o the enactment of the Punjab

Municipal Corporation Act, 1976 and amended upto 1994 (for short ‘the
1976 Act'), the crstwhile Municipal Committee could fix the places for
removal of offensive matter within municipal limits i.e. as per Section 278
of the 1976 Act. Sub-Scction 3 of Section 278 of the 1976 Act mandates
that the Commissioner shall make adequale provisions for preventing such
receptacles, depot, place, dustbin vehicles and vessels from becoming
sources of nuisance. The Infectious and Contagious Discases in Animals,
Act, 2009, came into force w.e.f, 25.08.2009 and the main object of the
2009 Act is to cradicate the infectious and contagious diseases affecting
animals, namely, prevention of outbreak or spreading of such diseases from
one state to another. In order to sulfice international obligations for
[acilitating the import and export of the animals, animals products and other

related issues and the violation of their, cnables the Department of Animal

For Subsequent orders see LPA-2247-2017 Declded by HON'BLE MR. JUSTICE MAHESH GROVER;

HON'BLE MR. JUSTICE RAJ SHEKHAR ATTR!
Sl 16

it Downloaded on - 14-07-2023 09:30:07 gis
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The

Husbandry, Dairying and Fisherics, to prosccute the violators.

petitioners consisting of four villages are situated at a distance of 1-2 kms

from the site earmarked for the aforementioned plant. A school having

approximate strength of 1200 students and a fact that cnough number of

workers working day and night therein, arc also situated at a very short

distance, besides there is a Mandir, namely, Shiv Dham, which is ¥4 km
(rom the site endangering the life of the inhabitants, resulting inlo,
violation of Article 21 of the Constitution of India, as Right to Live in a
clean and healthy environmental, is fundamental right, thus, in view of the
aforementioned facts, the scheme is liable to be set aside.

Respondent No.3/Municipal Corporation through Senior
Veterinary Officer, has filed the reply raising numerous preliminary
objections qua maintainability of the present writ petition, by submitling
that apprehension of the petitioners is totally ill-founded and misconceived.

Mr. Ashok Kumar Bazaz, learned counsel appearing on behall
of respondent No.3/Corporation submits that the Government of India
before enacting the 2000 Rules, highlighted the need ol disposal of

carcasses of dead animals in a scientific manner, as per Clause 5.5.9 of the

Manual, which reads as under:-

"In most of the cities the animals dying of unnatural death
are carried away o outskirts of the city limits by the people
who perform the job of dehiding of the carcasses. Afler
dehiding these carcasses are left in open. Vultures and other
animals feed on meat of the carcasses. This entire activity is
nuisance to the aviation industry and hazard for public
health. The carcasses utilization plant which is run by
adopting the dry rendering plants should be provided at all

major towns to process the dead animal carcasses in a

For Subsequent orders see LPA-2247-2017 Declded by HON'BLE MR. JUSTICE MAHESH GROVER;

HON'BLE MR. JUSTICE RA] SHEKHAR ATTRI
Gof 16

::: Downloaded on - 14-07-2023 09:30:07 :::
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scientific manner. These plants should process the Solid
waste generated from the slaughter houses as well as the
places of illegal slaughter. The products of rendering the
plants are widely used as meat/bone meal etc. The slaughter

Houses waste can also be subjected to Biomethanation as

"

resources of energy.
Department of Animal Husbandry, Ministry of Agricullure,
Government of India is providing substantial financial
assistance for setting up the Slaughter Houses and the
Carcass Utilization Plants. The details including the

guidelines are given in the Annexure 5.2."

The answering respondent(s)/Corporation vide its Resolution
No0.4647 dated 09.11.2000 (Annexure R-3/1), had purchased 21 acres of
land in Village Nurpur Bet for setting up of the Municipal Solid Waste
Treatment Plant and owing to the fact that before the commencement of the
aforementioned Rules, the Municipal Solid Waste was being disposed of by
traditional method of dumping of solid waste at two different sites, which
were initially situated outside the Municipal limits, but owing to the
extension of the limits of the Municipal Corporation, the sites came within
Municipal limits. 'Hadda Rori' was situated at Village Ladowal i.e. a site
siluated outside the Municipal limits, and by adopting old traditional
method, carcasses of dead animals were disposed of ie. the method of
de-hiding the dead animals and leaving them in open to become a feed of
vultures, meat-eating birds and animals. The aforementioned concept is a
continued source of nuisance, much less, emission of the foul smell and
polluting ground-waler also environment, It is, in this background of the
matter, the respondent No.3/Corporation vide order dated 08.11.2005

(Annexure R-3/2) decided that carcass of all dead animals will be conveyed,

For Subsequent orders see LPA-2247-2017 Decided by HON'BLE MR. JUSTICE MAHESH GROVER;

HON'BLE MR, JUSTICE RA] SHEKHAR ATTRI
Tol 16

::: Downloaded on - 14-07-2023 09:30:07 :::
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deposited and disposed of at a Municipal Carcass Disposal Site, sct up at
Village Nurpur Bet and in this regard, vide letter dated 02.07.2012
(Annexure R-3/3), the Punjab Pollution Control Board had on the basis of
the complaints received from the residents of arca of Village Ladhowal,
requested the Deputy Commissioner for removal of 'Hadda Rori' or shifting
it, at some appropriate place and it had also issued a notice under Section
33-A of the Water (Prevention & Control of Pollution) Act, 1974, to one
Parshottam, who was carrying out the illegal activity of 'Hadda Rori',
Parshottam has also filed a civil suit for injunction and the same is pending,
but the pendency of the suit has nothing to do with the present case. Vide
Resolution No.171 dated 20.12.2014 (Anncxure R-3/5), a proposal for
setting up of the "Carcass Utilizations Plant" was approved as the provision
of Scction 278 of the 1976 Act, puts an obligation upon the Corporation to
make adequate provisions for preventing receptacles, depots, places,
dustbins, vehicles and vesscls, much less, final disposal of solid waste and
also of the disposal of carcass of the animals in view of the Infectious and
Contagious Discases in Animals Act 2009. Respondent No.3/Corporation,
vide order dated 16.01.2015 (Anncxure P-3/6), requested the Punjab
Pollution Control Board for issuance of 'No Objection Certificate' for
sctting up the aforementioned plant and simultaneously, also approached the
District Town Planner, vide letter dated 19.01.2015 (Annexure R-3/7) for
change of the land. Morcover, respondent No.3/Corporation, vide letter
dated 17.07.2015, has also invited the open bids and in such process,
appointed G.K. Sen & Associates, Kolkata, as Project Management,
Consultant, which has submitted a detailed project report (Annexure R-3/8).
The sile, in question, is situated at a distance is between 1000-2500 meters

For Ssubsequent orders see LPA-2247-2017 Decided by HON'BLE MR. JUSTICE MAHESH GROVER;

HON'BLE MR. JUSTICE RAJ SHEKHAR ATTRI
Bol 16

i:: Downloaded on - 14-07-2023 09:30:07 :::
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cation of school is at a

from the aforementioned four villages, and the lo
distance of 1500 meters, whereas Mandir Shiv Dham is at a distance of 900
meters. In this regard, Tehsildar, Ludhiana (West) has issued a certificate

dated 09.01.2015 (Anncxurc R-3/9) certifying that no pucca house of

permanent construction is situated within a radius of 100 meters from the

plant site, therefore, there is no likelihood of any nuisance, thus, information

provided and pleaded in the present writ petition is wholly misplaced and
ill-founded, thus, urges this Court for dismissal of the writ petition.

The objection with regard to the dismissal of the writ petition
on the ground of delay latches has also been raised inasmuch as as much as
that, the land was purchased in the year 2009, whereas the present writ
petition has been filed in 2016, besides the aforementioned objection, Mr.
Bazaz has also referred to the provisions of Section 4(1) 44(c), (e) and 45
(zc) of the 1976 Act, to contend that respondent No.3/Corporation is
empowered and conferred upon the responsibilities to take a suitable
measure, in this regard.

He further submits that the sile presently used for disposal of
carcasses of dead animals at Village Ladhowal, is also situated outside the
municipal limits and therefore, suggestion of the petitioners that the site is
best suited, is totally against their own argument, in essence, the petitioners
cannot approbate and reprobate, as the provisions of Sections 183, 192, 193
and 215 of the 1976 Acl, empower the Municipal Corporation even to go
beyond the municipal limits for the benefit of the public at large.

The aforementioned written statement has been rebutted by Ms.
Pahwa, by filing a replication, stating that the distances given in the written
statement arc wrong as measurement of the same was not done in the

For Subsequent orders see LPA-2247-2017 Declded by HON'BLE MR. JUSTICE MAHESH GROVER:

HON'BLE MR, JUSTICE RA] SHEKHAR ATTRI
9of 16
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presence of the petitioners.
Ms. Pahwa further submits that the petitioners are genuinely
concemed with the installation of the plant at the proposed site and the
I provisions of Scction 278 of the 1976 Act, is being misconstrued and
g the

misinterpreted as there is no such provision in the Act, enablin,

Corporation to fix the places beyond the municipal limits.

In rebuttal, an additional affidavit on behalf of Municipal

Corporation dated 24.04.2017, has also been filed through Mr. Bazaz, along
with letter dated 31.03.2017 (Annexure R-3/10) and proccedings dated
30.11.2016 (Annexurc R-3/11) i.e. decision accorded by the Additional
Director of Factories for Director of Factories, Punjab, regarding approval
of the site for setting up of the aforementioned plant. In support of his
conientions, he relies upon the ratio decidendi culled out by the Division

Bench of this Court in "Karamjit Singh and others V/s State of Punjab

and others" 2014 (2) RCR (Civil) 382, wherein while referring to the 2000

Rules regarding problem of the Pollution Board, Ludhiana, the Division
. Bench of this Court had disposed of the writ petition, with the following
directions:-

(1) The concessionaire, who has been given 51 acres of land
Jor setting up of Municipal Solid Waste Management Plant
in pursuance of agreement dated 30.11.2011 shall compleie
the process of installation and operation of such Plant
expeditiously preferably within one year from today.

(2) The Respondents shall obtain all clearances and/or no
objections elc. where ever required except that it shall not

be necessary to obtain no objection from Airport Authority/
DGCA;

For Subsequent orders see LPA-2247-2017 Declded by HON'BLE MR, JUSTICE MAHESH GROVER;

HON'BLE MR. JUSTICE RAJ SHEKHAR ATTRI
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(3) The Municipal Corporation, Ludhiana or the
concessionaire shall make arrangements for erection of the
boundary wall, {f already not done 5o, [0 protect the
garbage from spilling on road or the adjoining properties
and to restrict the entry of unauthorized persons in the
garbage area;

(4) The concessionaire will do spray
daily on regular basis at the Jamalpur dump site 10 prevenl
any environmental hazard and [0 retard the foul smell;

(5) Fogging of melathene will also be done every week of

of herbal sanitizer

Jamalpur dump site to kill the insects and flies;

(6) The concessionaire will not burn the garbage or allow
anyone to burn the garbage at Jamalpur dump site;

(7) A green belt along the entire boundary of the Jamalpur
plant/dump site, will be ensured by growing of dense trec
and shrubs for fresh air for the purpose of greenery and
healthy environment at that area;

(8) The fully cavered vehicles shall be used for shifting of
waste to avoid foul smell and preventing from scattering the

same as well as keep it environment friendly;"

Ms. Pahwa, in reply therelo, submits that the aforementioned
directions, even, remotely are not connected with the controversy raised in

the present writ petition.

I have heard the learned counsel for the parties and appraised
the paper book and of the view that the grievance of the petitioners, in the
present writ petition, is [ully ill-founded and misplaced and same is hereby
rejected/repelled, for, the pith and substance of the arguments of Ms. Pahwa
is that respondent No.3/Corporation cannot go beyond its limits to establish
the aforementioned plant by purchasing the land in the Village Nurpur Bet.

The purchase of land has not been challenged by (he petitioners, much less,

For Subsequent orders see LPA-2247-2017 Declded by HON'BLE MR. JUSTICE MAHESH GROVER,

HON'DLE MR. JUSTICE RA} SHEKHAR ATTRI
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the resolution passed from time to time and as well as, no objection
certificates, even given by the various authorities i.e. Punjab Pollution
Control Board, District Town Country Planer, Director of Factories, much

less, appointment of the Consultant.
It would be apt to reproduce the provisions of Sections 183,

192, 193 and 215 of the 1976 Act, which reads as under:-

"183. Power lo construct additional works. - If the
Corporation is of opinion that the works and other
properties for the time being vested in it for the purpose of
waler supply, drainage and sewage disposal are inadequale
Jor the purpose of sufficient supply of waler or for the
purpose of proper drainage and efficient disposal of sewage
under this Act, it may take steps in accordance with the
provisions of this Act for the construction of additional
works, whether within or without the local limits of the
Corporation and for the acquisition of additional properties
for such works.
192. Power to lay mains. - (1) The Commissioner may lay a
main whether within or without the local limits of the
Corporation-
(a) in any street; and
(b) with the consent of every owner and occupier of any land
not forming part of a street, in, over or on that land, and
may, from time to time, inspect, repair, aller or renew or
may at any time remove any main so laid whether by virtue
of this section or otherwise:
Provided that where a consent required for the purpose
of this sub- section is withheld, the Commissioner may,
after giving the owner or occupier of the land a written
notice of his intention so to do, lay the main in, over or on
that land even without such consent.
(2) Where the Commissioner, in exercise of the powers
For Subsequent orders see LPA-2247-2017 Declded by HON'BLE MR. JUSTICE MAHESH GROVER;

HON'BLE MR. JUSTICE RA] SHEKHAR ATTRI
12 0l 16
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under this section lays a main in, over or on any land not
Sorming part of a street or inspects, repairs, allers, renews
or removes a main so laid down in, over or on any such
land, he shall pay compensation to every person interested
in that land for any damage done lo, or injurious affection of
that land by reasons of the inspection, laying, repair,
alteration, renewal or removal of the main.
193, Power to lay service pipes etc. - (1) The Commissioner
may, in any street, whether within or without the local limits
of the Corporation, lay such service pipes with such
stopcocks and other waler filting as he may deem necessary
Jor supplying water to premises and may, Sfrom time to time,
inspect, repair, alter or renew and may, at any time, remove
any service pipe laid in a street whether by virtue of this
seclion or otherwise.
(2) Where a service pipe has been lawfully laid in, over or
on the land not forming part of a street, the Commissioner
may from time to lime enter upon that land and inspect,
repair, alter, renew or remove the pipe or lay a new pipe in
substitution thereof but shall pay compensation for any
damage done in the course of such action.
215. Rights of user of property for aqueducts, lines etc. -
(1) The Commissioner may place and maintain aqueducts,
conduits and lines of mains or pipes or drains over, under,
along or across any immovable property whether within or
without the local limits of the City, without acquiring the
same, and may at any time for the purpose of examining,
repairing, altering or removing any aqueducts, conduits or
lives of mains or pipes, or drains, after giving a reasonable
notice of his intention so to do, enter on any property over,
under, along or across which the aqueducts, conduits or
lines of mains or pipes or drains have been placed:
Provided that the Corporation shall not acquire any

right other than a right of user in the property over,

For subsequent orders see LPA-2247-2017 Declded by HON'BLE MR, JUSTICE MAHESH GROVER;

HON'DLE MR. JUSTICE RA] SHEKHAR ATTR!
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under, along or across which any aqueduct, conduit or
line of mains or pipes, or drain is placed.
(2) The powers conferred by sub-section (1) shall not be
exercisable in respect of any properly vested in the
Government or under the control, or managemenl of the
Government or railway administration or vested in any local
authority save with the permission of the Government or
railway administration or the local authority as the case
may be, and in accordance with any bye-law made in this
behalf:
Provided that the Commissioner may, without such
permission, repair, renew or amend any existing works
of which the characler or position is not 1o be altered if
such repair, renewal or amendment is urgenily
necessary in order to maintain without interruption the
supply of water, drainage or disposal of sewage or is
such that delay would be dangerous lo health, human
life or properly.
(3) In the exercise of the powers conferred upon him by this
section, the Commissioner shall cause as little damage and
inconvenience as may be possible, and shall make full
compensation for any damage or inconvenience caused by
him. "

On cumulative reading of the aforementioned provisions, it
reveals or leaves no manner of doubt that respondent No.3/Corporation, for
the purpose of carrying out its activity for managing aqueducts, conduits
and lines of mains or pipes or drains over, under, along or across any
immovable property, whether within or without the local limits of the City,
has the powers, therefore, argument of Ms. Pahwa, not establishing the
waste plant within municipal limits is wholly misplaced and the same is
hereby rejected.

The specific distances between 1000-2500 met
s - C an i
For Subsequent orders see LPA-2247-2017 Declded by HON'BLE MR. JUSTICE MAHrESSH G?!ODV[;:'I?;
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school and Mandir ibid, have not been specifically rebutted in the rejoinder,
except by vague denial that the distances are not correct. No concrete
evidence 10 belie the aforementioned statement has been placed on record.
Even othenwise, the carlier traditional method of de-hiding and disposal of
the carcass of the dead animals being done in Village Ladhowal, which was
also outside the limits of municipal corporation. The respondent Nos.4 to 7
have also submitted the complaints Annexure R-Al 10 A3 i.e. existing place
for disposal i.e. 'Hadda Rori' has been creating nuisance and a source of
pollution also platform of spread of various diseases, as stray dogs, meat-
cating birds and animals converge at the area and excrete and birdshit are
also source of spread of the diseases. The plant has been set up in a
scientific manner for the disposal of the animals carcass. Once the
authorilies have given no objection certificates, the petitioners cannot
possibly have any objections, but rather it appears to be a personal battle
between the two sets of villagers the one imleaded and the petitioners. In
such battle, development work for the purpose of implementation of
Swachh Bharat Scheme cannot be put at rest and residents or public, made
to suffer.

It has come across in many cases that acts of the Corporation or
the State for the better environment and for welfare of the citizens, are being
hampered and impeded with the intervention of the local residents, for
settlement of the personal egos and sometimes capitalization of the situation
and the Court should be wary/circumspect in causing interference, rather the
writ petition should be dismissed by imposing exemplary cost.

Already the matter with regard to the spread of pollution and its
prevention, has been taken care of by Division Bench's judgment cited supra

For Subsequent orders see LPA-2247-2017 Decided by HON'BLE MR. JUSTICE MAHESH GROVER;

HON'BLE MR. JUSTICE RA) SHEKHAR ATTR!
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i.c. with regard to the taking the preventive measures for sctting up the Solid

and Waste Management Plant and not with regard to the carcass of the
animals. Respondent No.3/Corporation had already spent a lot of money in
purchasing the land, but the the petitioners have made all possible efforts in
creating hurdles, rather acted as stumbling block in installation of the plant
by obtaining the interim injunction way back on 03.05.2016 and almost one
year has elapsed in this manner.

As an upshot of my reasoning/finding, the grievance of the
petitioners is totally ill-founded and do not call for interference, much less,
does not fall within the realm of 'Judicial Review' under Article 226 of the
Constitution of India.

Accordingly, the present writ petition is dismissed.

Though I intended to impose the cost, but I'refrain myself as it

is only the Gram Panchayat, which has come forward and not the individual,
though, apparently it looked that the present litigation approximately is at

the instance of the persons, who are carrying on the business of 'Hadda

Rori/Rodi".
( AMIT RAWAL)
22.05.2017 JUDGE
Yogesh Sharma
v
Whether speaking/reasoned Yes/ No
v
Whether Reportable Yes/ No
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ANNEXURE- A5

IN THE HIGH COURT OF PUNJAB AND HARYANA AT
CHANDIGARH

LPA No.2247 of 2017 (O&M)

Date of Decision : 24.11.2017

Gram Panchayat Village Nurpur Bet

and others
....Appellants

Versus

State of Punjab and others
....Respondents

CORAM : HON'BLE MR.JUSTICE MAHESH GROVER
HON'BLE MR.JUSTICE ANIL KSHETARPAL

Present: Mr.P.S.Khurana, Advocate
for the appellants.

MAHESH GROVER, J. (Oral)

This appeal is directed against the judgment of the
learned Single Judge dated 22.05.2017.

The appellants are Gram Panchayats of various
villages and question the action of the Municipal Corporation,
Ludhiana to set up a “Carcass Utilization Plant” for which it has
purchased land in the vicinity of the appellants,

The arguments that have been raised before us can be
cnumerated as follows :-

i That no clcarances have been obtained from the
Punjab Pollution Control Board and the lcarned Single Judge has
noticed this fact in affirmation erroneously in the absence of any

material on record,

lol§
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i) That the Municipal Corporation in terms of Section
25-a and Section 4 of the Municipal Corporation Act, 1976 can

function only within the prescribed limits as notified by the

process of law.

iii) That there is no methodology prescribed in the
Municipal Corporation Act for disposal of dcad animals and thus
the setting up of a plant without any proper resolution authorising
the Corporation to do so cannot be permitted.

iv) That the interest of the citizens, their rights and action
of the Corporation has to be maintained which according to the
appellants is being disturbed by setting up the plant.

We have heard the learned counsel for the appellants at
some length.

In so far as the first argument raised before us
regarding the clearances obtained from the competent authorities
is concerned, we are of the opinion that the appellants failed to
implead the Punjab Pollution Control Board as a necessary party
to the petition which was essential to understand whether any
clearances have been obtained by the Corporation or not. We find
on record an application submitted to the Punjab Pollution
Control Board for the purpose, but no material has been pointed
out by the appellants to show the clearances granted by the

Board. Be that as it may, we make it clear that setting up of a

205
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plant of the kind indicated in the proccedings shall be permitted
only afler requisite clearances have been obtained from the
competent authorities. The Punjab Pollution Control Board,
though not a party before us, is, therefore, mandated to cnsure
proper compliance. Likewise, the State authorities are also
directed to ensure that the change of land usc is in place. This
effectively takes care of latent public interest in the petition.

In so far as the sccond objection of the appellants qua
the Corporation being permitted to confine only within its limits,
there would be no quarrel with it. But strangely the appcllants
themselves have not brought on record any notification in order
to enable us to understand whether the proposed plant being set
up is within the boundary confines of the Corporation. This
objection, therefore, cannot be appreciated and is thus discarded.

It is next contended that there is no methodology
prescribed for disposal of dead bodies of animals. We are of the
opinion that disposal of bodics of dead animals is indced a very
serious issue confronting the urban as also the rural bodies. If an
attempt is being made by the Corporation to set up a plant on
scientific lines, we do nol see any rcason why there should be
any objection by the appellants particularly when the villagers are
still persisting with age old traditions of having a Hadda Rori in

the vicinity of the village to dispose of bodies of dead animals

Jol s
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which is neither scientific nor hygienic. Even if the methodology
as such is not prescribed it has to be understood that there is
an acute necessity of dealing with this situation of carcass
disposal which cannot be left in the open. The attempt of the
Corporation to sct up a plant by adopting modern techniques
thus cannot be faulted with or discouraged.

Lastly, it has been argued that the rights of the
individuals have to be balanced with the acts of the State. Such an
argument has to be discarded outright in view of the settled
proposition of law that private interest has to yicld to public
interest. We have noticed that disposal of carcass of dead animals
is certainly a public interest. The carcass if permitted to rot in the
open are obviously going to be hazardous to the health of the
inhabitants living in the vicinity. The action of the Corporation,
therefore, has an element of advancing a public interest. Any
action taken by them in this regard cannot be thwarted or
attenuated on such considerations as the ones advanced before us.
A fecble attempt has been made by the appellants to state in
continuation of the second argument that the Corporation has to
function within its boundaries confined. The Municipal
Corporation, which is a body corporate and a legal entity, is fully
empowered to go beyond its limits and purchase land. If the land

has been purchased for a particular purpose then they are entitled

4ol §
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10 put it to yse subject to other constraints of law. We, therefore,

do not find any ground to interferc. However, delay of 49 days in

filing and 58 days in re-filing the appeal is condoned for the

reasons mentioned in the applications.

Appeal dismissed.
(MAHESH GROVER)
JUDGE
24.11.2017 (ANIL KSHETARPAL)
dss JUDGE
‘Whether speaking/reasoned Yes/No
Whether reportable Yes/No
. Neutral Citation No:=2017:PNHC:117284.08
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o) dlz ﬂ:ﬁ? iz I # uplz dyz & e wigg aﬂa‘h ﬁl‘Fl' g H?r}}u w5 ﬁWI'H =]
i & Mz Tt § BE) 02082022 § woie @ 3 @ awefor fme »R yoiz 9
nfing nr3 Gz @ grfefent B9 g aasrien famr w3 Qost R A go 13 9@
13, mwﬁmmafunm%nrﬁm%feﬁ‘ﬁi‘ﬁaﬁa‘éwwﬁfmm@
iz misIQe 2 upitz 3 o aus € adt afig dEt ot 3 nid Gowt ¢ feg & ¥fimn famr
fa ywzvel i w3 ufgnrer EldTe w3 v WA, w8 fen use o wun foz

-y wif 3 gedes! nrdt ddbat o gt 781 g arr’mjf %96 ¥ BegE & fus e ni

uazradinit 7 feu wute § oy &9 wws R fomr)

14, o Qudz upe dorle ne3 fes woiind § e fsang plmmar oo M fapare By G

YgIE e Wm € ST A ara 6/ s a5 B 13-04-2021 3ol

&g, warg Rra
gl g et ‘

wEEl @ 81 OA No.465/2010 @ A3 nERT 0w 9 ey (fm &

e e e s
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Axn2 & @il 130 & M 22-11-2020 § ustz o S digr @ o3 fafior & uste 7 28-02-

2021 § o 3T A &1t gu o) B\ T s goE wa0 e ltmr § sdar, fm e Iae
35 M nipra s -

"Thus, Munlclpal Corporation Ludhlana have not complled with the ti
vide order dated 13,05.2020 by the Hon'ble Natlonal Green Tribunal as well as report 0
Committee dated 29.11,2020. Accordingly, It has been declded to Impose Envioronmental
upon Municlpal Corporatioln Ludhlana In compliance to the order dated 13.05.2020 of Hon
Green Tribunal as well as report of NGT Monlitoring Committee dated 29.11.2020 as under:i-
Amount of EC (in Rs.)

mellnes provided
f the Monitoring
composition
'ble Natlonal

Sr. No. | Time Period Rate of EC No. of
R (Rs./ month) Months
01 01.09.2020 to 28.02.2021 1,00,000/- 06
| 02 01.03.2021 to 31.03.2021 2,00,000/- 01
1 Total . 07 |

foamt gme wre waeer o WA o que ma s BT
8,00,000/- FaHa 7 fa firgt 31-03-2021 & 3, my Ferge wEt fafimr fam #t v uBT 8
g Haéﬂﬁamwmmz.uu,ouo;—wawmmﬁm”%3"' e
o famr #hy
Is. fer i g s froni Sfmrer <8 i dees gy de i fils IEENT 8
V53 B amARATE Bt 24-08-2022 w UaT A 202/BsEt FeSt 09-09-2022 TI
ﬁsfuwﬁmvfa@a;uﬁz@w@zéﬁ?éﬁmm@mﬁawﬁﬁw’%l Aad qH
s =8 fon uste § 9w @ oy &t & nEvwaaree Do dist Wit 3 3 @R Fedt A9
faad <8 STt wrE Tt Agat wrewEt W fifkerdt mind € Fait) feo d fofior famr  fa
Gam stz § & Ive = TR HwE Wn LA d UiE YgRE d2dn 08 T8 Aa9 fran gl
?jsarémélmoﬁugﬂ%gawﬂﬁmmﬁwmﬁmﬁmﬁﬁl few da3v fowz @ w=ge
A filz ewi/ary Uarfeat w3 uaaardbat €& fem uste § soE o nEwe Oer dist 7 ot §
w3 uste § TEBe TR dunt @ ToHTI § miETenr E9-aY wHartenT 7T faor 31
16. fed feu & ORetT D fa WEte AEALES 8 OA No.286/2022 R meEdt it
25.07.2022 § &9 feond sftre § 100 a37 90 & gower 37 famr T feoat gat g
sftprer wfge wiew 95 79 I3 39t usie &t fomins § 9¢ ows w9 9 faor fomr 3, 7 fx ¥
WEATd 3

“The Monitoring Commitiee, during [ts meeting/visit to Ludhlana area on
27.04.2022, was informed that out of tofal 5§ carcass disposal sites located at Village
Ladhowal, 02 sites have been closed and presently 03 carcass disposal sites are %n
operation. The Hada Roadies are generating wastewater and the same is leadinqg to riv
Sutlej and contaminating its water quality. Further, the solld waste generated b gl:alrt: e
disposal points are also big source of nuisance in the area, As such lhesz ass
disposal plants are violating the directions of the Hon'ble NGT In OA N:: 465 fczarcass
the matter of Kulwinder Singh and Others Vs Ram Murti and Others." . of 2019 in

7. et 12-12-2022 (=) § Ue'e I %95 BEt U ¥ T9as Seee/aadt Gum 03
ugmaﬁnmﬁmwmeﬁamaﬁnﬁ%%iﬁme-ﬁaﬁaﬁmm;mah
nr%'z_r‘z—waaﬂa'n fen o R9 féa T3a@ 43R J fomr ¥ Guds 03 99 ¥ g I oy
ﬁwmm%mﬁwwmwﬁwmmmﬁm
ww%mmnﬂm,éuﬁv&wawerﬂéﬁ@aw@wfmm%uﬁ;nfﬁmﬁ

/A LA 323, 341 w3 149 ¥ 3fyz it 3 fume
14-12-2022 & fifls Tvitnrt/aaergrdngt
e mmelnmg Ton weeel aEt 3 | ) ;
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fed feu @ Yracy .
3 0 O 19 yack W2 s ward) and Sidtefm ik wit

02-2020 & fllE SFS st e .
19-02-20%°. 1" . M R0 U 9o &t o feire el foomr i w3 Qn Quiy
= a—ila -T) T .
Aaetadt O U WGNE T duw § I wignre gerlzmt (gt andingt 71

Punjab Pollution Control Board shall take Immediate steps to get closo
these illegal activities from the present location with the holp of District Administration,
Deputy Commissioner, Ludhiana shall ensure the Immediate closure of the unsclentific

carcass disposal plants after the commissloning of tho modern and sclontific carcas®
p]anl.“

"Punjab Pollution Control Board shall recover the onvironmont
compensation imposed by Hon'ble NGT for the damage caused to the environment due
to operation of these illegal carcass disposal activities from the concernod peorsons
through the Department of Revenue."

19. | v At w3 e o AR 3wt dgiort ot gerfest § o T2
3 fowrs 13 T2 wrawm s e § e s vt 31 e § ke @ G w71 G EE
ﬁﬁ%hmmﬁmmmm%ﬁmn@m&ﬂa%%gﬁmﬁm
S5m3 wuw fos ufw @ g witardint § oo 2 11 fem 3 fewrer U wgpE dedn 897 2
Wéw&aﬁn@f&méﬁ%%#&aﬁnﬁﬁwaﬂnﬁﬁgﬁaﬁeﬂ?ﬁéﬁh

afvrsd,
&ara fearH, sftorrar |

2.6 .‘.?.—ﬁ.‘..\ﬁ’slo . ﬁa‘r:..Qﬂ:’;.\.\n_\l':__
Buias © B39 YWy A9, AR, 2aaed MF feaswfreie fegmr, Uamg,
aﬁqﬁ@gwm%ﬁﬂﬁm@ha%ﬁwﬁ%;ﬂr

2.  Guiwz T 839 IniaRe, UAH YEAT 89 w3, ufeme Wt § gosr wi SRt

argesl fa3 3fimr wier J1
:aﬁ-rr_{?ﬁ',

5a1d fesad, aftmpar

M

el
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ANNEXURE- A8
i‘ aurg Tsomg ylumprar

e feil,
yfvn ub e,
plumrar |

26008\ e\ B 2 .-

(NS avgul yRedlilgs ue'z, s guya B2, firg: yluniar ) 1

Quias faiy & miu g 2 wler 0 fu 7 (song yluneer & B TN ol
() naar 7 A 2020 o aroan gl e Wi Gy irz Blinfles r fagr yltore?
Ve UE’QE“IJ;I dla ol el g, 2020 Ry @ [ i e uylz e 1,94 7iE g @
wars e (anmg disr fomm 3w yd oo fd gltmpe fell uftyer il sz T famr 91

uylz ¥ alfird) (diver): v Ry (B2u) - 100
ol - 50
oo IBYY - 150

; . e ol € v B e s g deds i @ g wipe @ 98 W
| -3, Mg wdens glmpen @ & dw foe ol ey S oo Guds 7o faani § ys Jzr
i 1w gua @ gerles D) ad) M)
% dﬂruqmz}zﬁm&wtﬂmlwwmmm@fbwmm?mzrjméz
(et warg e ¥ 21 Daw myr 3 wws woan uele var@z o3 yine fanrg did) wet &or
i gitmrer @ waaw aQn =& v B 17 Nt 20-12-2014 T TE gewrEtiG wete
Az wgs @ yersd K e fen Quis s front gftrae @@ it 16-01-2015 T A
ez deds fles § woan geedhs wie refls gos ww3 e GH At aon ot faflor
fomr i w2 & A Ty 2@s udma § Bt 19-01-2015 vl fem @ &R mre B3 g &
el @ Rafoor fomrr ¥}
9 da ygge deds dus wa' Uzg & 1969 Bl 04-05-2017 ol wew fsa
gitmirr 3 "Concent to Establish” € yeaafht Redh ol e @R el (Amafl2) & dam
ypie dedn iww 2 M »3 wive muges aidl & s fsan sl & st ¥ do aelon,
3T 4: 3820 Bedt 31-03-2017 vl grvan gdefins uete THI wugen wre Al (For
sclentific disposal of dead animals) @ Hiydt it andfl #h
A, fetr ¥mzvar 3 fa sforls @ folloz wemr W goye ie, il dar e, fife
diali w3 iz ivyy & nradh & gt awan w3 gem 1000 90izw, 1000 )iz, 500 1za
w3 2500 Mz 31 aroae vete g B dge g € 1500 1z @ R 8 fiis goya iz for
_ five sife 1 900 2tz € g 3 Al 31 fem ¥ fewrer &) ) o ww, wiz @ 100 e @
| o & wr@er 3
| 5. aan dirfes goyo e w3 39 @ sl 4: 8363 w2016 ((GRT G A0S
Tl wattar ooz 4 amaz uetz @ nonue fedu vl wfem & o, o Qurg ey
uflage A8 et 22-05-2017 § 'ner drar for o 1

"As an upshot of my reasoning/fIndling,

————— i ———————————

tho grlovance of the

petitioners s totally [))-
founded and do not call for Interference, much less, does not fall within the realm of 'Judiclal R
under Artlcle 226 of the Constitution of Indla, Accordingly, i

; the present wrlt petition Is dismisscd",

a0t dgrfed w8 13 Wiy veidee @ s by
ABARR &
(@Xwa) wft' s el ddt andt o), Ry QUa wrairr mﬁ i aui ?:‘:;4;{? o
24-11-

o
] \
J
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142

U Oy el (4 "W, therofors, to not e nny grotd o Intarloro, Howovar, tolay of A9 days
Ty At and 51 diys Tooro- (g wd appoal 18 condonod for the ronsons mantionad In the upplications,

Appual dismissod®,

i, Mon Qudg gsitea Bfu ni Uaat & aa A 46572009 (LA, No.332/2010) il
ekt Ml ol Y8 et et A e et nteles dlefh b, i S Ml
S dang (vt iy O Y R dlgall o

8, ot Tt glmpar e o dleibte usle v go, 2000 B g il
o i pa guea sk e (udi B sl v Quanes (el va-o7-2021 & il fumr
a7 ) Tsee sl & Gl § o oge D sl g Qo aar @ R Bor woa e
Gonrea) e ysd) e Ry B st § Gudies was et wo fGoor yllmprar v Al
e oA D) 2200 0t ey s s ol i) Dl 24.08.2021 dl et 4

naQiudl oo dusQa wadl (Wme fami
o, aran el g e, ayega w3 di Byl & DeEf 20-06-2021 & #Id

font @ fis-Bl e wag fonr @ Quoniasdng e G éld), fon o wiltardin W& M
cuilt 3 By usle 2 wilar ufignd wd qiey il fme wrt e e b fbra uwie
Yo wll wels Q] i nudiile o sl Qe wiar ne (AT R R
[t grefiefid W 71y @Rt nm
o uwiz Mg ddie D e iy dedy fiog @ o wEma J
o N usle ams gey uRdl T nile g s R O
. ugle 3 dved A nudiz »d cedeln § Quue (wilk-joaz) € 37 3 By
gllgr miar Q)
ot 3l Ko S Der § fer D)
. Uyl 3o wnE W 3 e wpr § ofes) §@ @ usle Rg e fem 3
ultnst e urpl g e wd quB 500-2000 Y g, ug rwes o Tl ui
T FUY S|
. Gur Y3-F @ies) i fz ey olipr @ $Q nlte 3, @ de @ fs e W @
At A qadha @ fen owfes! wigmy R Gus I8 Gl & udl/ o9y
v gl §2 96 v Go dimdnn SgT e ysor affer 3
o unle ay galex My ST @ uE E g e
12. @iz gy dorles quyu fe w3 TR A feud abnmes, ghmeer @ wesdl
dudan Mg feg nd o s @ oitrdnd n3 (el @oelEfent & Al 01.08.2022 §
Mg &= nifteedng 98 WfEn Rg il ot § wwste gy o 9 dfs wd) adll »R @yl @ 973
v di31 Guiz fils erieil & wsiz duz @ M whw I, fm 2 v o Tsamp @
mfierdint ¥& (f Tl § 4 02.08,2022 § uste w &7 91 qofimr Umr »3 uste €
wiaHing w3 Jz 7@ efelfot ol g aoerlne fmr nd Qost @ 7 7o 13 @)
I3, woa fso glmre @ niftadnft @8 28 durfest @ sufiffant & fen uste @
arfvd myBl@e 9 i § oy oon @t ard afipy <fiEh ot 3 v Qawt A few @ 2o famr
fa yrtror Adirer w3 ofanrr oetdTe R wevE At F fow ueiz § o wen fug
Qu-Yy At 3 gerfed! ardt didhl A et OF1 el @iyt @em v Ml @ eeme @
itz enftat w3 vesadnt @& b7 usle § oy &t aos fitar fomm
1, Guds g durfes »3 Uz Tt § were fand gitmrar 28 Fmr famr fx G
YT deds ius € 3T A nra 6/ M EAT-11/1352 Bl 13-04-2021 o' afimwT, T fsans
uluni § et WAL @ 3R OA No.465/2018 # 23 nigAm &us &t Aelefiar aet (fm &
W&l & wfss dizn & fdl 22-11-2020 § wfe & &3 el ) w3 (i Fx wete § 28-02-

(¥ Scanned with OKEN Scanne
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2021 § vy s R A Ui on e i eear marg Moot gllirar § i, fin v utae
Jo M nignw O, -

"Ihas, Munteipal Corporation Ludhlana have not complled with the Himallngs providud
vide order dated 13.05.2020 by the Hon'ble Natlonal Green Tribunal as wall as roport of the Manloring
Committee dated 29,11,2020, Accordingly, 1t hay boen docldod to lnmpose Lnvloronmental composition
upon Municial Corporatioly Ludhlana i compliance to the order dated 13.05.2020 of Hon'ble Natlanal
Green Tribunal oy well oy report of NGT Monitoring Conumlttee dated 20,11,2020 as under; «

St.No. | Thne Patiod “Tate of tc] Nocof | Amountof LC(Inits)
(fts./ month) Months e

01 | 01,09.2020 to 28.02,2021 1,00,000/- (6 £,00,000/-

02 [01.03.2021 0 $1.03.2020 2000000 _| 00| 2000

e . I N .'.!?....__......_.-ﬂ."r””f-mw'—-"-

feost geoft wgrre ergeay 1l aflaall e gud s v gltmre 0
Q.00.0007- gy W A Bl 21=03-2021 v D, g woeQy el fsfipar R o md uste
owQy g 0 Jx wax vo IS ud 2,00,000/+ T YUY KU fisont @ wusr R, )
ffionr famr W
1S, fr Jir (€0 sore ot yitmear e oy ol goyy 3¢ nid e ey g
U3g & oni ARt Bl 24-08-2022 nid Uaw & 32220 el 00-09-2022 ardl
i famr s Qug une § @y @ R Rt wiromagaree D o ol ) v e
vz T foor uste § owQe @ o &l & nausgaRe Ner dldt rdt O st Qe Y BarT
frmi &S gt e T g st gt et neu € G oo A Peftearr fame 31t [
Qw3 unte § &' O qx waR ravtan M2l o i ygre ded oy o warg fsane yltmrer
3 war® R 14.00 ¥ gl & gord dl vt s Mot § 1t o 7R (e su fe € o
A R ot/ darfest wid oosdint @8 for st § oz N nmoe Qe dld o adl 9
w2 uste § s ol el @ mmardhot § mme - a7 e
16. Al fog o omesr 3 R oo Ms s o@ OA No.206/2022 @n mdt
25.07.2022 § s fsant gitmrer @ 100 w3z P e gowar dlar fome 1 fuont gant e
sfmrar wfrg ieg g8 90 v 31 wwle & Ll § de qus ud @ e fome 9, &/ fx O
nEHe O

“Tho Monltoring Commlttee, during Its moeting/visit to Ludhlana area on
27.04.2022, was Informed that out of total 5 carcass disposal sltos located at Village
Ladhowal, 02 sites have been closed and presontly 03 carcass disposal sltes are In
operation. The Hadn Roadies aro generating wastewato: and the same Is leading to river
Sutlej and contaminating Its water quallty. Further, the solld waste generated by carecass
disposal polnts are also blg source of nuisance In tho area. As such, these carcass
disposal plants are violating tho diroctlons of tho Hon'ble NGT In OA No.465 of 2019 In
{he matter of Kulwinder Singh and Others Vs Ram Murtl and Others."

1. Brefl 12-12-2022 OR) § Ut 7Y qus ol wle @ eoan dwenaewd Guw 03
uﬁawaanmﬂmwnqaﬁthmmhﬂ%&@ﬁmmnlﬁaam"s:.ﬂmrwmav
w3 Wz-wa A fen veR R s voao W0 9 fmr @ Guds 03 wose U3t R g oy
wsle daew o3 J e A woaet v NElas yarles! @ saelmr ime n i § aosar ot
& voaat 3 Al oi &, st N s wr midt mry @ogrlene fame e ufew s oF
i gt 323, 341 w3 149 2 303 Ot 14-12-2022 F fils wEetameEadt R s
e T e BURTE aE

I8, e LS o3 odlGae o aiv-mt 3wt sttt e oerfest e R
32 g4l Yo 9 g de wes vz fbo weos a@oan uwe Moo dist fmor D, fer ot @owe
gy Ele usle § vwQe nifs Agdl 1w fva yhtmrer o form uste § oo s@e @

&3 Scanned with OKfEN Scannei
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aor & ad) B oug @ iy goyo e nl ageyy) et dorlest @d fim uete i any s st
e i v (o O (& radion ML 2L ne radi anflaise o gawt W Qi N1 W
s tsont & o uste @ owQa o) @y i B, o R dnd Gl e flig @it & etz @
gt @) el el D nrd o g @ ot § ¢ il 81 fest g o % finsl
ahmyy, ylmra & ol & sy awerfionr e § eyl durt ot viar i et it

LI | ” J } i PI # i1/ " & Uy f.'
i 1 oE] nmi 3 6 }.F U?l‘.ﬂ zﬂJ‘ ﬂ’iﬂ l) m R'Jw{ e ojr Ur”( ais, Je 1
-',]'UH' 5.”1 ez

2

iz,
zarg fman, pftera

e

-

Sl ulsr Fon UR F 3 ddor mowd] A @l fa st e R AR

A A

?2"{?7.-:'_\\? ¢ \D m-g]q"?,l\?.\'l.?_ .
Gudas = G fd) abogsa, witmre 7l § 7o w F2tdt aravd fog 2

S~ HTE,
Bdid f?:a:H. P_ubfﬁ'a'.

,L
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ANNEXURE- A9 -t*} ‘.‘ :;}; :nlr-l-lztmo-iu

Office of the Additional Commissloner, Munlclpal Carparation Ludhiana
T @ 49, gl Hiws, Wo-R, 3 wEr ot Ja, witmrer

R f,

<H—-

Hewa ufer sfimaas,

Sftmrar | :

s.4dofpcl oo 5/02/23
TIIH GeHEmAe uste, il gouv fie, frer sftmrer midt |

fer Tg39 T UsT 3 626t Ar/Et fust 23-12-2022 (@it a8 2 99 Y )

Busas feit & Ay &9 iy it 2 frs 8% femrfenr afer 3 fa Bae fsant sftmre

?& 393 IS @ ¥ mofew & filr goue e oftmre fed e 2021 RS awae geaeRns
us'e 9% si3t famir 7t ug feu awan uste fils fsein @ go-a9 fesu <9 qod »iF 3% 979 &t
st 77 Afeor ) fen miu e Toan s 3 95 o98 3 & X 0T 3 ©F i3t et JaeEl T e
TIRET I8 miy 7 § fer Tes9 © U9 &: 626nitAn/st st 23-12-2022 (E&amit Bt It EwSt
=t Tt At fix sreaw uste § 9 996 o use 3 et ufen SoR U] 59 3 Wi SoeEt A
U3 i 3 feT I9sn us'e 979 Gt diet A AfanT

m%.m.awm@zmmwwwﬁ%mmﬁ

a@aéwnrﬁa'ﬁga"rm fer &€t nru At § vF 8a3t SISt w3 fa fils seuw B gftmre ot we2
T AIAH GHEHG UB'E § T8 I96 TTHI UBH IR UR 39 I yddhnr aeer@s & duw o=t A
it 3t far Hratier Ws.AEt »i3 dAre ygne dedw dos It gurfest & use &t & m])

U39 & 626/t RSt ST 23-12-2022 € g2andt| éﬁ ISI 2,

Tt afirag,
warg fean, sftrar)

--------------------

udws w 83rar HWetiar ARG, a9 feant gftmrer # goar fag 3fmr ater 3

b . o
U fHAST,
warg fsam, gfanrar)

(¥ scanned with OKEN Scannei
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5 -@),- an @ 0161-2917048
@' g : ademc|3@gmall.com

Office of the Additional Commissloner, Municipal Corparation Ludhiana

U W49, gt Ml e, 33 wEr gel da, Bitmre

e o, :
wada et sfimas, 3
Sftrar |
. 4talacaly searlon) 82
femm- IR gewEns uste, fils saye ¥e, frey sftrre mhdt |
T fem w39 @ UsT §: 626-627/0.AA/Et St 23-12-2022 (it ) @ 9= B R |

Sudas e} ¥ miw &g niy #t R fanrs R fenrfenr et I & &arg faan sftmrer
® 393 Hew9 O R rofesr o fils gous & simre £ 75 2021 99 adae geoEmas
uste 9 &137 fom it ug few aan usie fils fsernt @ wro-g9 fedu 598 IO WiF 3X TG AT
s fr w1 fem mia ¥ aroam usfe § 9% o963 & & ge 3 o St ot areeEl = 9T
IR U8 wetia ufen afirse sftmrer ft § fem 3T ST 8 626t A/t THEt 23-12-2022
(SCamit 3eh) Tt Awst SEt ot Hi fa Tvan usie § v a9s a3 uste 3 S3ter ufer S9F X 59
3y Sl FR1 US v 3 feT I9an uste o &t 3T A Rfaer | HesEr wa.Aet mY
UFa AT deds 898 it gertest nighe e arean ueie § 9 agar mifs wgdt 3

fer &gt »ru it & Ba31 i3t A 3 3 Ry gous 32 sfinre fedt 5@ o2 sr9am
o3 fen ¥ o 0 fal nemr wesr 3 w9 TR A 3 583 Mk 353 a9 o dos St o
At 3t fa wretiar Ae. .2 w3 UAme yeRe dedes de3 Enrt gerfest o e it mr A

ddh: U39 & 626ARAH/E et 23-12-2022 @ SSandt &; lSJ?)

- TR FfHrsg,
&a19 faa, Sftmper)

--------------------

I &ﬁaaw@wn%ﬁmaﬁmm.mmﬁﬁmgﬁnmmwﬁa%ﬁwwﬁl
@amwaﬁargrmaﬁmm,ghhmﬁﬁmn@ﬁaﬁﬁmﬁaéﬁww%

Mo/~

-—r

T AHART,
#9119 faard, sftmrer
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ANNEXURE- A10 ILF.-l iy i
EIASTINFORMATION REPORT
(Under Bectlon 184 Cr.P.C.)
(W™ Tnr fidue )

(00 184 ¥ yfuhywe ot @ 303 )

B E 1 2022
| pare! (g ): POLICE SOUMSSIONERATE P8, (uar ); LADHUWAL Yeor(F"8 )
rﬂ":; wa i) 0159 Dale and Time of FIR 1411212022 22:10 brs
e ated (R g &) 3t wed et ):
s FIR election re (Yes/No) No Election Type { 0z # farni ) NA
o 82 57 ST REEL g, &) ok L
@1 &)
2. S.No.(® &) Acts (zg) | Soctions (oraret)
1 IPC 1860 g7
2 'IPC 1860 ‘349
3 IPC 1860 149
3.(a) Occurrence of offance (»wuamu & wea):
Data From : Date To ;
1. Duy(fes):  Monday (3R 3 1022 (sdftaza): 12122022
Time Pariod Time From Time To
(w0t fwr): Pahar 5 (= 3): 14:30 .brs | (rl =) 14:30 hrs

(b) |nformation received at P.S.(x2 Date. 4 Time
fe e G 3 A WA o). (M) 141122022 (mil):  21:30 hrs

(© General Diary Reference Entry No.

Dale & Time pili 7
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ANNEXURE- A11

S p—

ESS DEE ENTE
WORKS .OFFICE J-189, SITE-C, U.P.S.1.D.CSURAJPUR INDUSTRIAL ARER,

NOIDA 6G.B. NA U.P.
SANTOSH MEDICAL COLLEGHE,

H .OFFICE J-50, SE! -12 TAP

GHAZIABAD 201009 (U.P.)

Mobile -9868215821, Email:- essdeeenterprises50@gmail.com, devendraverma9868@gmail.com
Dated 13/12/2022

Refi— CUC/LSCL/22/04

Far 7,
C.E.O
Ludhiana Smart city

Ludhiana :
AT - HRPY Tic F Ta F U qRE B BT Y&UT FRES LSCL B
IFRITY B IURYT B A DI HIHIAT STed |

iy,

TART OY 3FRIY & 6 ®ReY Wi &I U GBI & FeyT &b LSCL b

HYFRITOr 3 U A I Bl SIAIT B Tg Id S §G URAT-UGRA

M & fAas $aE H [ e W FREY Wic &I TS Idr b

PR Fa o) aft g8 Py "o & G B US @7 ol ot @y o

g &1 faaRor 9 fear mn Bl

1) 30/05/2021 N PR&Y @WiE P trial run & dIG completion certificate LSCL ¥ U

CX3 ﬂao_ A| tender & SR THRIT running & operation ®1 IR ] 8l ot

2) 13/07/2021 B HRHY WIC Inauguration a1 Bt feqie Fiya | cabinet

minister @1 lnaugurationaﬂﬁ ¥ Ugd @ tRA-US¥H ed A femr mar i

3) 13/05/2022 G UMD GRI URA-USRA &I &G B B] BN o &

HUH & SHH U I db HRHY Wic dl QT Hd @ Ul

4) 01/06/2022 T 18/07/2022 W%W WIc Bl GRS G YR security GR1 &1

capacity U Il 7] 34 tRA-WERA HH H g g9

S T .

Rl 1 faudid umr man eRAT-ueRH Sl &1 HEAr ur

& 71 Ul @ G S & sfex ST § Wefe ETP Wi U1 UFR @ @A @)

3@@@&@%@@@@@% URAI-UGYH &1 qeT 8 SR

5) 19 07 2022 Carcass plant & running condition & SR €MD dad Wic & GRM

;%?T;gﬂﬁ Ul s0-0 e W SR W B & Y MR I plant ¥ U
®El UdPT qabl fba U1l SR TR AR B ugat @ 7 ot Mg ¥
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AN wew 2 R R U @) HHUE © UE Carcass plant 1 TGT A gl AR
AT H @< N | SuR el g S plam BT [AIE 13072021
Seued o 0 @ Ry W 1§ plam A A technology 89 d& el
TG 1 T plan & geR @ @ AR i A g IR AR e\ & @A
@pmmaﬁaannaﬁmameﬂuéim&a?aﬂmaﬁﬁgﬂm | HREGY
wie ¥ omr M SR W PHERid F Wy el @ wapT qaat fedl
f¥ga! video a9 @l "T&‘ %| )
6) 20 07 2022 additional Cmumissioncr% H@[ plant qﬁvﬂ
aﬂﬂﬂ@wﬁmaﬁ plant T 581 ST )
N [y gafagR HA A ﬁgﬁiﬂﬂ]ﬁﬁﬁﬂﬁ%?ﬁ?ﬁmmaﬁﬂ

g1 Aea uman Ui
7)12/12/2022 B FRSY Wie &I YHH R A & PR B TS

ST (BDO , vet doctor)d A 7d m{[&h @1 tractor trolley ) eRAT-UG A
&H A AP driver 7 A Jw R AfFT Aw A Wl driver 3R T4 |
3labour D1 @,’3 G q ddt A fﬁaﬁ 31 dled died _Eﬂ:fm labour 7 HIT &R Qd
e gHR o= TG | @ video photns'\‘:l"f'm @I 11‘5‘ %l Police Station, Ladowal A

punjab health system corporation , civil hospital ludhiana @14members Reports received

F! Pl TN URAT-UEA

=af AR ARl FEl B 3R whatsap GRT SUGRITUN bl GeARpH I
3G FI TN S BT ¥ I dd $I§ dNarl 6l g% ol 89 TR A
q LSCL Td ¥ @l P QY FEGR TR 1 I &1 M & AN plant B
mawmﬁmwmwwm%lWindeo,pho!os,%

&R &R plant (6FR) < & HRU Gd TS B YR I8 F @ IR-IR A

FW A THA-9HET A gAR Sl & TE 4 oy
a7 R 8 W@ § TP unauthorized TY IBM drd
|

T el @ W ME F RA-USRA B gRT
Wﬁﬂ@%mﬁmﬁaﬁaﬁlmmmﬁﬁm
3X T N g} agd WUl JoT usdl gl
ferg

¢ @9 ¥ F1 100 gfery Ad & plant R @I
P AT AT full final FXDH il Bl T

AT &1 TME & TN Gg¥a el §H @I
=7 9ed ¢ aif oM Ugl BIg F Wic gar &l DI B bl

77 g A e € LML/LSCL s 20 HEA @ SO & H DI S
A oo @ @ g § II Bl FF & BRU B W F qG A P
& A and 2

gafers coara @) g, A Fmfor IR a8 TRE |, BG A B FUT BRAAG FTH
3 & &R i

YT |

=3
)
%

FFor ESS DEE ENTERPRISE



152
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1.0 Additional Commissioner (LSCL) Zone A, Ludhiana

2.0 DC LUDHIANA

WORKS .OFFICE J-189, SITE-C, U.P.5.1.D.CSURAJPUR INDUSTRIAL AREA,

GREATER NOIDA G.B. NAGAR (U.P.)

H .OFFICE J-50, SECTOR-12, PRATAP VIHAR NEAR SANTOSH MEDICAL COLLEGE,
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ANNEXURE- AT&  OA o, 289/2023 ted a5 "LL. Col. Jasjt Singh Gl v/s Stata of Punjab”

Sub: Status report In the matter of 0.A, no. 289/2023 titied as "Lt. Col.
Jasjit Singh Glll v/s State of Punjab”.

Ref: Hon'ble NGT Orders dated 12.04.2023.
BACKGROUND OF THE CASE

That briefly submitted, that there were 05 hadda roddi sites being operated at
village Majrakhurd, near Ladhowal, Tehsll Ludhlana West on the banks of river Sutlej, in
an un-scientific manner. The operation of these hadda roddi sites was causing foul
smell, nuisance and other pollution problems In the area. There was a need to develop
a Modern and Scientific Carcass Utilization Plant at Ludhlana, which was proposed by
Municipal Corporation, Ludhiana (MCL) In year 2017 at village Noorpur Bet, Tehsil
Ludhiana West, District Ludhiana. An O.A. no. 465/2019 titled as “Kulwinder Singh
Sandhu and Ors. Vs. Ram Murtl & Ors.” was also filed before the Principal Bench of
Hon'ble NGT, New Delhl In this regard. The Hon'ble NGT vide order dated 10.10.2019
haddirected the Punjab Pollution Control Board (PPCB) to recover Environmental
Compensation from 05 hadda roddi sites for the damage caused to the Environment
with the operation of these hadda roddi sites. The Hon'ble NGT vide the sald orders
dated 10.10.2019 requested the Monitoring Committee headed by Justice Jasbir Singh,
former Judge of Punjab and Haryana High Court to monitor the situation. In compliance
to the orders dated 10.10.2019 passed by the Hon'ble NGT, the Board had imposed
Environmental Compensation amounting to Rs. 2,28,12,000/- on each of the 5 hadda
roddi sites (Annexure — A).

1 S ISSUED ON'BLE

In compliance to the orders of the Hon'ble National Green Tribunal, the NGT
Monitoring Committee, headed by the Justice Jasbir Singh visited the site on
13.02.2020 and submitted report to the Hon’ble NGT on 14.02.?:020. The Hen'ble NGT
after consideration of the matter, vide its order dated 13.05.2020 had directed that the
report submitted by the Monitoring Committee to be acted upon. The Hon'ble National
Green Tribunal passed an order dated 13.05.2020 in O.A. no. 465 of 2019, relevant part
of which Is reproduced as under:

1, Directions may be Issued to the Commissioner, Municipal Corporation,
Ludhiana to complete and commission the modern and scientific
carcass disposal plant at Noorpur Bet, Ludhlana by 31.8.2020 falling
which, environmental compensation amounting to Rs.1 lakh per month

may be Imposed upon the Municlpal Corporation, Ludhiana till the
commissloning of the plant.
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O.A no, 209/2023 titled a1 "LL. Col. Jagfit Singh G v/s Stata of Punjab”

2. Since, the operation of carcass disposal plant Is essentlal for disposal of
dead animals of Ludhlana and Its surrounding areas, therefore, In order
| to prevent any health hazard and maintaln environmentally fraglle area
near water body l.e. River Sutlej, as short term measures, the owners
of the Hadda Rod! shall take following steps to control obnoxlous odour
emissions, nuisance and restrict the discharge of wastewater of Hadda

Rodi from entering Into river Sutej:

1) Provide a brick wall of 2 meters height towards the river Sutle] side
within 01 month and temporary walls of tin sheets or any other
suitable material on all the other three sides of the Hadda Rodi
within 15 days.

i) Spray sanitizers regularly on the leftovers to control the obnoxlous
odour.

) Close any outlet discharging wastewater Into river Sutlej.

iv) The Municipal Commissioner, Ludhlana shall supervise the above
works and ensure the compllance.

3. After the successful commissioning of the modern and scientific carcass
plant, these crude and unscientific carcass disposal plants should be
closed.

4. Punjab Pollution Control Board shall take immediate steps to get close
these illegal activities from the present location with the help of District
Administration. Deputy Commissioner, Ludhiana shall ensure the
immediate closure of the unscientific carcass disposal plants after the
commissioning of the modern and scientific carcass plant.

5. Punjab Pollution Control Board shall recover the environmental
compensation imposed by NGT for the damage caused to the
environment due to operatlon of these illegal carcass disposal activities
from the concerned persons through the Department of Revenue.”

RECOMMENDATIONS MADE BY THE MONITORING COMMITTEE

Thereafter, the Monitoring Committee constituted by the Hon'ble National
Green Tribunal had visited the site of Modern Carcass Plant on 27.11.2020 and
following recommendations were made:

1. The construction work of Modern Carcass Plant should be completed by
> % 31.12.2020. The machinery should be installed by 31,01.2021 and the
"fw plant should be commissioned by 28.02.2021, falllng which

Environmental Compensation double the amount as already Imposed by
the Monitoring Committee shall be imposed,

Page |2
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O.A no, 209/2023 titled a1 "LL. Col. Jagfit Singh G v/s Stata of Punjab”

2. Since, the operation of carcass disposal plant Is essentlal for disposal of
dead animals of Ludhlana and Its surrounding areas, therefore, In order
| to prevent any health hazard and maintaln environmentally fraglle area
near water body l.e. River Sutlej, as short term measures, the owners
of the Hadda Rod! shall take following steps to control obnoxlous odour
emissions, nuisance and restrict the discharge of wastewater of Hadda

Rodi from entering Into river Sutej:

1) Provide a brick wall of 2 meters height towards the river Sutle] side
within 01 month and temporary walls of tin sheets or any other
suitable material on all the other three sides of the Hadda Rodi
within 15 days.

i) Spray sanitizers regularly on the leftovers to control the obnoxlous
odour.

) Close any outlet discharging wastewater Into river Sutlej.

iv) The Municipal Commissioner, Ludhlana shall supervise the above
works and ensure the compllance.

3. After the successful commissioning of the modern and scientific carcass
plant, these crude and unscientific carcass disposal plants should be
closed.

4. Punjab Pollution Control Board shall take immediate steps to get close
these illegal activities from the present location with the help of District
Administration. Deputy Commissioner, Ludhiana shall ensure the
immediate closure of the unscientific carcass disposal plants after the
commissioning of the modern and scientific carcass plant.

5. Punjab Pollution Control Board shall recover the environmental
compensation imposed by NGT for the damage caused to the
environment due to operatlon of these illegal carcass disposal activities
from the concerned persons through the Department of Revenue.”

RECOMMENDATIONS MADE BY THE MONITORING COMMITTEE

Thereafter, the Monitoring Committee constituted by the Hon'ble National
Green Tribunal had visited the site of Modern Carcass Plant on 27.11.2020 and
following recommendations were made:

1. The construction work of Modern Carcass Plant should be completed by
> % 31.12.2020. The machinery should be installed by 31,01.2021 and the
"fw plant should be commissioned by 28.02.2021, falllng which

Environmental Compensation double the amount as already Imposed by
the Monitoring Committee shall be imposed,
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0.A. no. 289/2023 titied a8 "Lt. Col. Jasjit Singh Glll v/s State of Punjab®

2. The Concesslonalre shall Install and commission effluent treatment

plant and other solld waste management plant simultaneously along
with the commissioning of the maln plant.

3. There shall be no discharge from the plant and thé same shall be
utilized/ recycled within the premises of the main plant.

4. The Concesslonalre shall plant at least 03 rows of broad leaf trees to
altenuate alr pollution any gaseous emission generated during the
operation of main plant by 31.01,2021.

5. The Concessionaire shall obtain permission from the concerned
authority for the abstraction of ground water before commissloning the
main plant,

6. The Concessionaire should ensure that there shall be no obnoxious
odour and nuisance in the area with the operation of the main plant.”

IMPOSITION QOF ENVIRONMENTAL PENSATION BY PPCB

In compliance to the orders dated 13.05.2020 of Hon'ble NGT, the Board had
Imposed environmental compensation of Rs, 8 lacks for a period of 01.09.2020 to
31.03.2021 (Annexure — B) upon Munidpal Corporation Ludhlana. The Board has
submitted compliance report to the Hon'ble National Green Tribunal vide letter no.
dated 1355 dated 13.04.2021 sent through e-mail at the address judicial-ngt@gov,in
(Annexure — C). The Honble NGT considered the status report filed by the Board
during hearing of the case on15.04.2021 and disposed of the application (0.A. no.
465/2019) with the direction that joint Committee of the CPCB and State PCB may
ascertain compliance status, particularly whether adequacy of éteps taken for
restoration of environment as well as collection of compensation and its utilization.

ON SUB

The owners of hadda roddi sites have not yet deposited the amount of
environmental compensation imposed by the Board. However, in compliance to the
above sald orders, the Punjab Pollution Control Board and the District Administration,
Ludhiana are In process of making recovery of environment compensation from 05
hadda roddi sites through the Department of Revenue. The Modern & Scientific Carcass
Plant was not commissioned till June, 2021 and accordingly, environment compensation
of Rs. 6 Lacs was Imposed for theperiod 0f01.04.2021 to 30.06.2021 upon MCL
(Annexure — D). But, the imposed EC has not yet been deposited by the Municipal

TP Corporation Ludhlana.

CONTINOUOUS PROTEST AT THE SITE OF THE SCIENTIFIC CARCASS PLANT

The Modern & Sclentific Carcass Plant was ready for commissioning in July,
~\" 2021 and was to be inaugurated by Government of Punjab on 13.07.2021. However,
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OA. no. 189/202) ted a1 *LL. Col. JasJt Singh Git v/s Stata of Punjeb”

the Inauguration program was cancelled as nearby villagers started protest on the day
of inauguration. Thereafter, continuous protest had been started at site by the local
residents, Several meetings were held with protesters by District Administration and
MCL In year 2022 and they were Informed about the benefits of Modern & Sdientific
Carcass Plant and requested them to allow the concessionalre to operate the plant.
Accordingly, 2™ attempt was made on 12.12,2022 to operate the Modern & Scientific
Carcass Plant. However, the protesters agaln manhandled the driver of the tractor-
trolley carrying dead animals to the plant due to which plant could not made
operational. The workers of concessionaire & others got medically examined and Police
was made aware about the attempt to murder by the local residents and causing
hindrance In Its working. Due to thls, FIR no. 0159 had been lodged by concessionaire
2gainst 20-25 unknown protestors at Police Station Ladhowal, Police Commissionerate,

Ludhiana. Thereafter, a continuous protest/dhamna Is going on near the site of the plant
by the nearby residents.

RESH ORDE SEDBYT ‘BLEN

Lt. Col. Jasjit Singh Gill has filed application before the Hon'ble NGT seeking
execution of order dated 15.04.2021 of the NGT passed on O.A. no. 465/2021 and
operation of carcass plant located at village Nurpur Bet, Tehsil Ludhlana West, District
Ludhlana. The Honble NGT after conslderation of the matter has passed order dated
12.04.2023 in O.A. no. 289/2023 titled as “Lt. Col. Jasjit Singh Gill v/s State of Punjab”
the relevant extract of which is reproduced below:

“Consldering the above, we direct that in the Interest of protection of
environment, State PCB, CPCB and Commissioner Municipal Corporation,
Ludhiana in coordination with any other Department/Experts may take
necessary steps In the matter and file an action taken report within one
month by e-mail at judiclal-ngt@gov.in preferably in the form of
searchable PDF/ OCR Support PDF and not in the form of Image PDF.
State PCB will be the nodal agency for coordination and compliance. The
applicant will be free to present his view point to the Committee In view
his past initiatives on the subject. The compliance report may specify
measures taken to control channelized or diffused emissions Including

odour control, setting up of ETP, providing plantations and other
measures.”

COMPLIANCE OF ORDER DATED 12.04.2023

In compliance to the orders dated 12.04.2023 of Honble NGT, a meeting was
convened by the Deputy Commissioner, Ludhlana on 20.06.2023 with the officers of
Municlpal Corporation, Ludhlana, PPCB, Police Department & officers from District
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O.A. no, 209/2023 Utled as "L, Col. Jagfit Singh GH1 v/s Stata of Punjab*

Adminlstration whereln, after dellberation It was declded that a jolnt visit shall be made
to carcass plant as well as haddar oddl sites on 21.06.2023 to check the latest status of
the plant as well as hadda roddl sltes.

VISIT OF TEAM TQ THE CARCASS PLANT AND HADDA RODD] SITES

Accordingly, sites of hadda roddis were visited by the team on 21.06.2023 and
it was observed that 02haddaroddis are still operating In lllegal & unscientific manner.
In this regard, the owner of th

e hadda roddi Informed that earlier there were 05 hadda roddi sites, but now
these two sites are being operated by all the owners of 05 hadda roddi sites.
Thereafter, the team visited Modern & Sclentific Carcass plant and observed that the
plant Is ready for operation. But, the local residents are still sitting on dhama to restrain
the operation of the plant.

H 2" MEETING HELD ON 27.06.2023

2" meeting In matter of O.A. no. 289 of 2023 was 2gain held under the
Chairmanship of the Deputy Commissloner, Ludhlana on 27.06.2023 with the officers of
Munidpal Corporation Ludhiana, CPCB, PPCB, Department of Water Resources,
Concessionaire & officers from District Administration to draw a strategy to make the
carcass plant operational. The officer of the Police Department as well as Lt. Col. Jasjit
Singh Gill applicant In O.A. 289 of 2023 had jolned the meeting through VC, Lt. Col.
Jasjit Singh Gill submitted 04 suggestions which are to be implemented regarding the
operation of Modem & Sclentific Carcass Plant and same are as under:

1. Only fresh carcasses should be brought at plant and MCL may explore

, installation of new bio-digester plant for putrefied carcasses.

j 2. A complete sealing of reception area should be done to prevent odour
escaping.

3. All vehicles carrying carcasses should have covered top to prevent odour
escaping.

4, Two rows of full grown bamboo plants should be planted all around the
plant as It will act as wind barrfer and will prevent odour escaping.

0 EN BY THE DEPUTY COMISSIONER, LUDHIA 3

After dellberations, the Deputy Commissloner, Ludhiana decided that the plant

i r@y under the Police protection be operated Immediately. However, concesslonaire
expressed hls inabllity to operate the plant immediately as dead animals & skilled labor

cannot be arranged at such a short notice. He further Informed that labor Is not willing

% *to come back due to fear factor In thelr mind and happening of earller incident and
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requested for 01 month time to arrange skilled labor and dead animals for

commissioning of the plant. Accordingly, it was decided that the concesslonaire should

arrange the skilled labor as well as dead animals and make the plant operational on
20.07.2023 under police protection, 1t was also decided that Incompliance to the
Honble NGT orders dated 12,04.2023 in 0.A. no. 289 of 2023, the officers of CPCB and
PPCB shall Vislt the Plant In the presence of representatlve of MCL and Concesslonaire
to check the measures taken to control channelized or defused emisslons induding
odour control, setting up of ETP, providing of plantation and other measures.

F T T _BY THE AM_OF CPCB, PPCB, MCL_AND

CONCESSIONAIRE

The plant was visited by the team comprising of the officers of CPCB (Sh. J.P.
Meena, Scientist D), PPCB (Er. Rajeev Gupta, Environmental Engineer), MCL (Dr.
Harbans Singh Dhalla, Senior Veterinary Officers) and Sh, ‘ Devinder Verma
(Concessionaire) on 27,06.2023 and it was observed as under: '

1. The Plant, APCD & ETP were found not in operation due to agitation/
dharna caused by local residents as Informed by MCL representative.

2. The plant has provided centralized odour extraction ducting system
alongwith spray sanltation system for control of odour generated In its
work zone area. However, the Plant isrequired to install adequate
system to control the odour caused from de-hiding. & crushing
operation of dead animals Le. with de-hlding and crushing area.

However,

3. The plant has provided four open cage filters without any stack for
dispersion of clean alr at adequate height.However, the Plant is
required to Install sufficient arrangements for arresting fine particles
generated from meat-cum-bone meal grinding section.

4'. The Plant has Installed ETP consisting Collection tank=> Screen
chamber > Oil & grease trap > Aeratlon stage 1 - Clarifier stage 1
~> Aeration stage 2 -> Clarifier stage 2 -> Dual stage filters & Sludge
drying beds. The ETP was found not In operation by the visiting

‘ team, due to non-avallability of effluent in the collection tank.

5. The plant has Installed one boller of capacity 02 TPH which is

equipped with cyclone as APCD with stack of adequate helght,

q iﬁ’w’ However, the plant has not provided stack emission monitoring

facilities l.e. platform, port hole etc. as per Emission Regulation Part 3
(ERP - III).
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6. The plant has developed green belt around Its periphery. However,
the plant Is required to provide bigger size broad leaf plants along Its
boundary wall In three rows to curb the odour which will be passed
from the operation of the plant.

The Plant has obtained consents to operate under the Water Act, 1974
& the Air Act, 1981 vide no. CTOW/Fresh/LDH3/2022/19276595 &
CTOA/Fresh/LDH3/2022/19276599 dated 21,07.2022 valld upto
30.06.2023. The plant has not yet applied for renewal of ‘Consent to

Operate’ under the Water Act, 1974 and the Air Act, 1981 to the
Board.

8. The plant has Installed two DG sets of capa&ty 100 KVA & 50 KVA
' equipped with acoustic enclosure and stack of adequate height.
9. The visiting team felt that the adequacy of the pollution control
measures Installed by the plant Concessionaire will only be adjudged
after its operatlon l.e. after monltoring of APCDs, ETP etc.

APPRAISAL OF SUGGESTIONS MADE BY THE APPLICANT

The technical visiting team has appraised all the points as well as suggestions

given by Lt, Col. Jasgit Singh Gill to the representative of MCL and Concessionaire for
implementation of the same., '

CONCLUSION

All the Departments of Government of Punj:ab_, District Administration, Municipal
Corporation, Ludhiana, etc are making earnest and all out efforts to make the modern
and scientific carcass utilization plant at Ludhiana operational for betterment of the
environment. However, the continuous agitation of the people of the area Is acting as

hindrance in the smooth functioning and operation of the plant. The situation is being
tried to be defused amicably. ;

SUBMISSION OF STATUS REPORT

The Status Report on behalf of Central Pollution Control Board and Punjab

Pollution Control Board is hereby submitted for kind perusal and appropriate orders of
the Hon'ble National Green Tribunal.

Submitted by
7 Japdeish
R;‘-'j‘E‘f:l"‘l"-ll:;;g‘!z3 ~ A;h: 5723
Environmental Engineer Scient; Jagdish Prasad Meena
PPCB, RO-3, Ludhiana FRER e %‘;:it;?atfﬁ
!
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